BEFORE THE NATIONAL GREEN TRIBUNAL. SOUTHERN ZONE, CHENNAI

Pasupulteti Suresh Babu

APPEAL NO. 27 of 2023

... Petitioner
-Vs-
MOEF and others
...Respondents
INDEX TO TYPED SET OF PAPERS
S. No. Date Description Pg. No.
L 18.11.2021 Order in O.A.No.33 0f 2016 !
2. 02.02.2022 | Interim Order passed in W.P. No. 32902 of 75
2021
3. 30.03.2022 | Interim Order vacated in W.P. No. 32902 of 80
2021
4. 26.09.2022 Order dismissing SLP to Appeal (C) No. 7248 86
of 2022
=¥ 19.01.2023 Order passed by the Hon’ble NGT in Appeal 88
No. 44 of 2022
6. 05.06.2000 Abandonment Notice — Form D from the 91
Respondent to the Controller General, Indian
Bureau of Mines, abandoning ML1 Area as
required under law
7. 05.08.2000 Termination Notice from the Respondent to the 94
Divisional Forest Officer, Nalgonda,
terminating Mining Operation in ML1 Area as
required under law
8. NIL Charge Certificate recording Handing Over of 95
MLI Area
9. NIL Picture of ML1 Area showing Plantation and 96
Water Body in mined out area
10. NIL Tabulated details of Plantation Work in ML2 98
Area along with Pictures
11. NIL Surface Plan and Google Image of ML2 Area, 99
| showing 9.19 Ha of mined out area converted
into Water Body in ML2 Area along with
Photograph
12. 23.12.2023 Water Analysis Report ML - 1 103

Dated at Chennai on this the 19th day of January, 2024

N

The above said documents are all Certified and True copies of the Originals

Counsel for 8" Respondent



Item No.1:
Co BEFORE THE NATIONAL GREEN TRIBUNAL
' SOUTHERN ZONE CHENNAI

Origgal Apghcatlon No. 33 6f 2016 QSZl
(Through Videa Conference) ,

’\?
X 5 ‘..
L s

% Rao (Party i#,persamls

ugh.. -Mlde({ Conference. i, ,-':-

! dxsposed of wuh dn‘eons v1de separate ]udgment Pendmg

By
% . . o ik (X z v A
3 "[ oo el AR

. E M.
P ‘ , (Dr. K Satyagopal)

0.A. N0.33/2016 (SZ), - .. =
18t November, 2021. Mn.
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: BEFORE THE NATIONAL GREEN TRIBUNAL
2 « SOUTHERN ZONE, CHENNAI N

6) D1stnct Co]lector, Nalgonda,
. Collector Building Complex,
Nalgonda, Telangana State..

pire Py

Page 2 of 74



7) Environmental Engineer, .
Telangana State Pollution Control Board
Regional Office, Nalgonda,

. Sri Lakshmi Complex, .
' Near RTO Office, Sri Vinayaka Nagar,
Hyd Road, Nalgonda

' 'Deccah Chambers
Opp. Nim’s: Hosp1tal 5o
« H. No. 6-3-66“6./ B; Soma]lguda,._, o

Whether the ]udgement is to be pubhshed in the All India NGT Reporter - Yes / No

| 'Pege 30f74 -



T  JUDGMENT

' Déiivered by Iusticé K. Ramakrishnan;, Judicial Member.

B ,,d
‘ "’*3*"- TR
' protec:tmg the mterest of the, pegpqle agamst the health hazards cause

-‘ﬁ;z: "’_ % "*' Sy '
%d s appliShg

mshc mcreageg\oﬁy :

‘ri’%““'f

: %Z prbtect the er’ﬁag

Y,
1,

! I' e # :'".. p . ‘._' ﬁh‘, - -
.“,.,;_giz g v

\;u—y

Q ments; Lumte&x
?@t@j P’ 4&‘“‘&"(‘ . dbﬁ 3

. of the D1v1510na1 Forest Offlcer, Nalgonda v1de Re. No. 3242/ 2007/ S1 dated_ |
- 18.12.2013.

Page 4 of 74



3. It "Wat_s a]leged'- in the application ‘that the 8t Respoqdeht Company-is :
involved -in the activities .off ntahufacturih‘g cement. '_ The primary

component of cement is h'mestone To produce cement hmestone and

- other-clay:like. matenals are h’ewagted,g\ a_ K11n at 1400°C and then ground to

1y
“

g .-_ ,tmous amount of heat 1s requ1red to

cement req;gies 4 7 rmlhon BTU

e ——

Al ;g.}lz ;' & - 4 N
'fh = productxon"“' ]

G aba A o
&-‘ F i
\

p,y.- 3

ount of duet ancLCOz mto the atm 3
a“%“. B, 7 “*w’?:w

e,

h e A

d 'Ihe Bth Re"mondent

_,.' —-: p»-""‘y ;l"n

Hmdus, espec1a11y Tribes and outnumbered Mushm devotees visit the

Darga every day. The Darga which houses the tombs of Saheed Alis and
_ ]anpahad Sa1da W1th his dxsc1p1es Who attamed martyrdom at this place
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" more than 400 years ago The festival of Urs is also bemg celebrated in this
| plaCe since c:enturies’. Dunng the fes’aval season, more than lakhs of
' people used to visit this area.

5. The 8% Respondent companyl uk_mutted a. Pre-Feas1bﬂ1ty Report along"

R

'~*‘f:f,

dent mlsgmdmg the Govemment'

: =g "~I_& i ~" F
' _anmon 1é and clearly mery lfffe atﬁag'the Ianpahad Darga is located 3, 6
1_"5:1 map showm"'.

4 .\-

-r—-'-« o Moy

i e ﬁay;s s1tuated 1 02 I(hs from the plant 51te."

of mdustmes under RED- categéu:y decl

x\::un\x.. sl

Vomgen retas?

authorities to take ac:t10n agamst the’ 8th Respondent for not complymg

mth the pollunon norms and causmg polluhon in N thie locahty, evidenced
by. Annexute - B_, no action was ‘taken. . The’ applicant filed a RTI

~Page60of74
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. 5 “v
L) .

application on 18.02.0215, seeking-clarification of the location of Jahpahad -

Darga from the mining area to which the Forest De}ﬁar_txneﬁt, Telangana

State had replied s'taﬁng that it is located 1.02 Kms frotn the mining area

eé on the ec&ulpmé%;lks
- . ”'."r, ot :

a..,, i

: to control fhe gaSes Whlch are dlrec;\ G

to the tgmlEg% ‘%gaﬁﬁ@

. '{5.—“ -

feas1b111ty report subn‘utted -as per Annexure E Grant dated 28.12.2013
and the MJmng Lease Agreement dated 18, 12 2013 was executed on the .
basis of the order passe‘d by the Govermrieht of Andhra Pr_adesh vide G.O.'
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Ms: N0.85 dated 09 10.2013 ev1denced by Annexure - F The. non- ©

comphance of the conditions and dJrectxons were ev1dent from the RTI

Query replied by the State Pollution Control Board on .30.-12.2015 and ‘the

' .'accoun exmssmn of gasé@ﬁ'@' ’?@d%ﬂ'{er pollutants sa1d to have ?.been '

_ﬁnlur &ghere to pollu oI ¥
(b) Pass any.such. other or ﬁﬁha orders as thzs Hon’ble

Tribunal may deem ﬁt and proper in the facts and czrcumstances of
the case. ' '
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7 Subseqﬁently, this Tribiina.l had.SuE) ,Motu‘impleadé‘d the District Forest"

Offlcer, Nalgonda D1str1ct State of - Telangana as addxtlonal 9th Respondent

by order dated 24 02 2016

. 8. The 135-:

egory Bz pro]ects &‘P?E&thgdled by the respectwe State

Expert App_raisél Cormmittee pursuance to the EIA-Notiﬁcation, 2006 to.
deal with t.h.e project coming within their jurisdiction as provided: under
EIA ,Noﬁﬁcatiqn,‘ZOOé. -On the basis of the recommendations made by the
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(O

7y
espoxg,dent / Telangaf’;a, §ta

respectwe Comlmttee, either the Central or State Govemment or the e
District Authorities wﬂl be.using the Enwronmental Clearance (EC) As .
regards the granﬁng of. mjning' leases are' concerned, they ‘are corning

w1ttun .the purvxew of the Stateﬂ(;ogernment and respectlve departments '

Control eqmpnjg}t ‘ ..'.' N :
prov1ded'. L

.aControl
prov1ded o

~ &quipment. o

e

‘Elevator™|

"Bag filter -

3 _\. fﬂter : ¥

-1

70 TPH Boiler (power plant)

\ w.. l',f.:‘.;'i-.v.._v_....- i “BH i
3030 TPD Cooler ESP
- { 30 TPH Coal Mill | Bagfilter
+150 TPH Cemient Mill, | Bag filter

ESP

400 KVA DG set .

I?_age 10 of 74
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J

'10.The 4 Respondent/ TSPCB further ¢ontended that earlier, the Board had
cenducted the stack sonilig attached to 70 TPH Coal fired boiler and -

3000 TPD K1h1 and Raw Mil on 19 11. 2015 and observed the values as

that the Sth Respo.

Anain sp_%.ﬁtv:e. of air .6*1'-11.111__ -

= -~".,'.'.'!Q}“‘A.;__'__?_ . 9 “i R "
WL & 3 Tt . x % Son T
e s ‘-, Ak ! * 37 0 e S o

mining acﬁﬁﬁes in ae'cord.an,ce with the mining plan.
' 12.They demed the a]legahon made in Para 11 that proper mformatlon was

not -prov1ded under .RTI Act. They have prov1ded the mformatxon as

Pege 11 0f 74 .



requested | for in the appllcanon made under the prowsmn of the RTI Act A
and the apphcant chd not approach the offtce of the Pollutlon Control
‘Bo'ard as advised vide their Letter_dated 30.12.2015. 'S, they prayed for
é.r elr contentions. .I

e-«

~’I§z Geology f11ed reply aff1daV1t

ents 5\:"1 - "

aﬁt&m ' 'ﬂ@é‘awem

»’.I'w,.: a. e

nearest dJstance betwe

ustnes & Commer Y4
8 PRy m’-;a*' e R U
teriteof i—l@ctare“ %

(183‘1':’[*
: '.-’\,?"

. 'M.mes an ',.-_.Geology, szalaguda»"’_'n 28. 12 2@‘18 and the lease was m force

: 4.,"; e »-‘
-l:é.—--l“‘

words “a perio‘d of 30 years”. - Further,' all the rernaining para_lgraphs except

to the above extent in G.O. Ms. No.182, Industries & Commerce (M.I)
Department dated 16.12.2013 shall remain unchanged The same was

- Page120f74



—at

executed by the Assmtant DlI'ECtOI‘ of Mmes and Geology, Mu-yalaguda on

01 11. 2014 and the lease was ‘in force upto 27 12. 2043 vide Proc. No.

484/ M2/ 2007 dated 01 11 2014

Orde: No. | : '-'.
& date Date of - Lease
H(G.O. M, -
: No,/Proc)
. CO E |\~L

i8Sl | G.O. . ‘Ms.| Fi

Npﬁ‘_ﬁ;—{?ﬁ;.: Hert5: | No.182, . %

07 of |'ares .| dated- 4
' h - [ 16122013 | &

,' S 13 09%2@';{”3 (ML-1IT):fo Q.‘n ofifbrest land i m_
-y, -'_‘ .”M’mM‘“ oA . ux.‘ e

AR dent ?or

a@

: detailed as'fo.]'lows:-l. '
1. Blasting:
. scienﬁﬁe method of blasting
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K , I . .competent mmmg professmnals as per the

Metalhferrous Mmes Regulanon Act, 1961, Optlmum

' -chargmg ax@,merfect stemmmg makes the blastmg
.. ::aﬁg':‘eg;«,% -

At\

T " Mz " .

g .4; II'Ihr 8 .
¢, ‘-",'attachmel‘lt wi?l'\ ouf Ex —

chspIa

s 5Ie "?bemg used *-ﬁ% blas 5

‘;,“-.. -gperal:ron.

; o T& 1:1,gait.(:\h,g;he> Jm

o Blast v1bratlons are momtored by a selsmograph and -

recorded regularly N01se -as well as ground v1brat10ns

~ are kept well w1th1n li‘mits.. ane initia_lting eyetem is

Page 14 of 74

o ‘Blasting " is- carried out under the superv151on of



g
used: an_‘d the maximum charge per delay is restricted to ,
keep the peak particle velocity in safe limits.

¢ Permissions

o The Duectora\te“-'General of Mmes Safety has g1ven: |

",.._"eram watéf"’%r mthe mine lsrec..;h\%fg}ﬁ :
. ﬁ‘lfl g

: . lemthe ad%m . = "ﬂ' %

»..-t,g

m eret

uested the Dn'ector Genelzil "'Mmes Safety, Hyderabad Regxon

blastmg site and blastmg vibration induced from the blast was also found

vetthiin perxru551ble lmut as defmed under DGMS Techmcal C1rcular No.7.

of 1997 at'50 m distance from the blasﬁng site. Flying fragments were also
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‘. '-hrmted upto 50 m dlstance from the blastmg site. Further, the Mines

Safety Department suggested certain precautxons wh11e conduc:txng of -

blasting and the said report was produced along with the reply affidavit as

i giﬁ%éz{l\bne-.? to the ]anpahad ’Da:-rga is
‘&\ ﬁh‘ o . .

-yolVed in the ,

A
3

F v IR
ot o) 2o A Y Y T
N«’«g due i gs L :

oard they have
'mstalled all necessary pollunon control dev1ces to control and regulate'.- :
fugitive emissions at all stages of operatlon The 8th. Respondent has been |
| constantly worklng on reductlon of emission at all levels by adoptmg and

Page 16 of 74



upgrading . existing pollntion control dev1ces with technological
advancements 1n the field of pollut:on control.

. 19.It is further contended by the gth Respondent that the State Pollu’aon-

3 %‘:‘%rp@se of manufﬁ'é 2k '.--i _'.:..

B

'80 in’ eompartnlent NQ{‘ of the- Sm

Pt
» ’_‘.,-4 .g"
i

extent of 183.11 Ha. in compartment No.26 & 27 of Saidu]_nama Reserved:
._.Forest was granted vide G.0. Ms. No 182 dated 16.12. 2013 evxdenced by

Annexure - E ML -2 and ML - 3 both are in operatxon and the present'
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_ apphcatlon pertams to ML 3 leestone crushed and stored in the stack
p11e and redauned dunng the. crushlng and stackmg of raw matenals
blendmg takes place "Dedicated water tankers are engaged to spray water

-on the haul roads and for wat rir the green belt in and- around the plant- 1

ted to electrosta'tfc prempﬂators, w1th &ll;’épn g

er. "Apmﬂﬁfﬁ@" th{f; ERe

as, also engaged tlﬁgd party morutonm‘gzaa e

.Eq. '\- . -
o:gnéntalmg‘a]‘%&andmeas_ stfresafpHient

‘\"-,el‘?

¥ B

.antffth % tok

and also in the EIA Report prepared by them, the apphcant is relymg on
the pre-fea51b1hty report which - is subrmtted for the proposed' '

enhancement of the capac1ty of the cement plant and caphve power plant
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-

N

wherem there is a mentlon of the dlstance of Darga from the plant site.as

3.6 Kms and not the distance of- 1 02 Kms from the mine Slte as mentioned .

. by hlm The apphcant has not produced the Pre-Fea51b111ty Report of

'hmeston ' Mine - 3 where all these-ca

ects h ve been 1 t1 d
e 3,13 “%u, a proper y. men one

ﬂ“ .,!\F"

The mm],ng:lease agreements qugz é{%ﬁ:uted .as. detalled by ‘the. Muung

(L4

oo
ﬁst;;tement and they have obtamed

,«r c§ ',T‘“"“T

port contractor and“%@ﬁ A

the allegatxons and they haVe rehed

i a-"- LB
o u.‘ he vl""'"

: mechamsms used by the 8th Respondent where shown in Annexure - M
_' produced along w1th the counter. The abandoned plts are left as water'

bodles and ramwater collected in such p1ts are used in the plant and for
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green belt development and there is no quesuon of contammatron anses'
'on account of the same. The Emnronmental Clearance (EC) was granted
~after proper. apprmsal of’ the pro]ect by the Expert Appraisal Comrmttee

. (EAC) and .also by the - .MoEF&\GG; a‘gtfr consrdermg a]l sens1t1ve areas

rs-g«, el J- a----a.- ’

(¥ g}é are. avaﬂahfe

the wehsne of the

-.ﬁted A Ann u_r ] ' Th 1-1 o
) as exure, e aPP Catlon %& st

et Ti_-"hv: ,#_

mspectron by I?ollutlon Control Board it was regularly renewed from t1me
to tlme and they were currently holdmg Consent for Operatron issued by
the Pollutron Control Board vide Lr. No. TSPCB/ RCP/ NLG / CFO&HWA J/ |
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i
A5
TR

‘3

HO/ CFO/2016/ 2768 dated 29, 02. 2016 ev1denced by Annexure - 2. The

c‘%

2;

. provision is made for _onlme momtonn_g’ as required by the Pollution

Control Boar_d and they are using the same due 'certification and they are

also havmg pollutaon control rr)geehamsm to contxol dust or gases and the

;ngim of the State Pollutxon Control
?;\%hto a Forest Lease Agreement on
th D1v1s10nal ﬁ%ﬁiﬁ

} T *a-.,;_—-,ﬁ-,— on g o .
R _.
mmmg Iease agreement was entersa»y___

Legs%. Deed on 01:11. 2014,%w_%nced bg'; Afiie

orks) on 20.12. 12‘1)?

i condtidte ﬁﬂ. 'e V1bratxorgw1

fj.%y@‘"fmsmogr@p’ﬁand r‘:’gao?d:_ dexg

:.{Ae Department of ‘

Archaeology and Museums, Government of Telangana and  this was

informed By- their Lr. No.12/2016 dated 24.'03;2016.' The appli‘cant.. was

| relying on the Pre-Feasibiﬁty Report for the..distance criteria showing the

‘Page 21 of 74



1RA

mmmg lease area of the plant with the ]unpahad Darga But-in fact,. they-

have produced other documents while obtammg the penmssmn, where
they have correctly shown the distance. The questton of cancelhng the

mmmg lease thhm ‘a rachus qfw'lO Kms does not anse on: the ba51s of the

\‘“! 0

Bh nwar Smgh 6’ Ors. .Vs. LImon of

'I'he 8th Respoh’denliwhasﬁobtamed necessary Envuonmental

. ’q;i\ "'C'-:

8egmce (FC)

. d_ cher dearances.

u%'g’ontenttons

Y 3 ) . 5 _.“.:.‘ l. . ®
“O1af ter,statemen%‘?.’?&‘ ;
o L T ¥

Scientist from the Telangana State Polhition- 'Cpnt.rol Bqéra .and. (iv)

Divisional Forest Officer, Nalgonda Division to inspect the unit in question
. and submit the present status and compliance of the environmental niorms

 Pageof T4 - o el



/ . ' ’ . ;o ’Y
and excess quantlty of mining belng done or extensmn of area. for mmmg -
beyond the perrmtted area as per the lease and if so, what ] the nature of.
achon taken and subxmt the report to tlrus Tnbunal

ThJs Tmbunal also observed thab,ﬂt IS not p0531b1e for this. Tnbunal to
% ?

glssued after quplry of-the period of
%ﬁ%ﬁr- e

LR Loy e B ,,.m
AT

SO
d” excess - mmmg (if any) done and g

-f_.n""teswara Rao at thz mdus_ , o', understnnd hzs gneba *Thie
s pr,'g%ht during meetm ‘?yﬁﬁmgd (Annexure-l) Tﬁmfojzgff Eon

ectzon of tl Funit aI 7 et ANAdUstry.
" o AYEY ity
071 M&s;_pechorq tb‘ venﬁ/ ﬂl&x@gﬁiﬂt nce 6 P
5 . A'V'Fnbz v ;' . Je

production of 0.5 MTPA

Unit -2 (Slag Cement Division): | |
Product ' - Consented capacity as per CFO
Cement - .. " 1.5 MTPA (5450 TPD)
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_ Unit-I:

Clinker . ~ 1.2 MIPA (3650 TPD).. '
Power generation R : 18MW
*The Cement Production of 1 5 M'IPA is mcluswe of 1.2 MTPA Cliriker productzon

The mdustry has pro'mded following air pollu tion control equzpments to
control emissions:

i, Corgﬁol'qugipr_r_t_e'ﬁt.Prov'ide.d

‘SL Ne :{{;gource ofPollutxon | e
1 | Rotary Kiln (1450 TPIJ:)FR{rww;q(go,:;

¢ . .Pulse Jet bag filter

- }TEH) &R;erzll—II (50 Wm&: s C |
Cooler (1450 TPD) %3 aiaids T

LML~ T25TPH _§ S\ [IIF | Pl Jebbug lfer

ent Mill 16 1 (17.5 TRH¢ach) 5 b : :Pulse Iel bag fler

Biplant (65 TPH). FCg Al

, ; Spection. Unit-I is no?%opezatzm‘gff

-

» ‘%&ai‘ Eap

£ 3 “"'* .i,t v&m u "““k A
Gkis ‘;utmyg‘a captwe‘ lt?;? srtont

73, 93 Hectares. The unzt has also obtan;gd Envzronfnental Clenrance (EC) dated,-_.'i-. .o

18 10; 2007for thz same Rt ’
5. The-ind try is hnvm§ a cnptwe lzme
PalakzagiiM), Su
6. .
a .
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Stack attached to 3650 TPD Kiln & Rauw Mill: s F | : 2 ‘

SL No. Parameter K Values (mg/Nm3) ‘Standard (rlr'zgﬂ\Tm-") '
1 | Suspended Particulate matter |~ . 18 - ' 30 -
(SEM)- . . , g _ .Y

-..-\w,, e

r QualztyMomtom} '15% }jed’ég 1) At the Perzphzr_l/ of thq Mmmg"j.-_"_' ,
mgrds the dzrectwn. f dﬂ.' il @n’ : )Near the. view point: m) ‘Atthe. -7 -

othtroggn (NOx E

etectable lel ’I m ;

mod&até jilg;tiv&.mnxss:
af;T szte is ‘about fgSGQm s i

tru,'.i A S
. itg@?ﬁ?‘- ot

g

- t’arﬁ:Value'of 24 hrs %%%gtandard Lmut for
(ug/m3) - . 24 hrs (ug/md)
1| Parficulate Matter(PNio) 187 ~ 100
2| Sulphur Dioxide (S0 - ~ BDL R 80
3 Oxides gf Nitrogen (NOx) , . BDL SR 80
BDL Below Detectable Limit, - '
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L

The PMyg-value at this location is ,exceediné the standard limit.

. 7~ Y. The following bb'se'r-qations made during thg sampling:
1. Water sprinkling is being done manually by using water. tankers.
2. Cement roads were observed at the monitoring site. -
" 3. Vehicular movement is there at the time of momtarzng
4, -Light to modemte fug:twe emissions séra?gd}n%apcoal mill area. T
5,

w,

.Samplmg mte is. about to. ISOmMMy@%Z zjkdr;%pmge area. .
H 7 ﬁ :

‘h.r

. skt ’-.has alsa provided Conh 3 -"iéme Stack Momtormg System &
'Contmuou Online Ambient Air Q;"m?‘fzf_t]‘ t?i;mg System and connected the same .. .
PCB seruers ’I'heBoara',us, égi’ll_ariﬁ momtonng the. onlme systems R

’ir 3 e o34 “"A"“""'

ch ..

anufactunng plzmt B

’ & tmd vehicular . : "
& y, pement

; W ationsat -

? ,*.' ‘3@»‘3 ient .5#":"% bl RN X W

: ..manufactunng pli w70 mts.from the .| ¥

| andgatimittent. | Gementplant |

.| v mm%vﬁ% dg‘;‘fnd 10 mts fmm o

Y 'On-t‘,_‘.gaa‘d i Tl

. @ﬁerahon,s at %:,
... |- Cement, . - -
s manufactunn 7 lartt

@ ]an p“h f& -“and opefa;téaﬁﬂ"’ B

Dargah & '
E | coment plans” 1.2 Km from the
: e - | cement plant
Standard - Residentiz_zl Commercial Industrial
: ' : area area " area .
" Day time standard, dB(A) 5. 1 .65 G
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 Night time standard dBA) | . 45 | o5 0

“Day time means .6.00 AM %o 10,00 PM
Night time means 10.00 PM to 6. 00 AM

Report by Asst. Director(FAC Mmes andGeolo Suryapet

The undemgned have conducted ]amtmegtzon of Mining lease. for Limestone of

... M/fsDe Cements Ltd, in Cam 1‘5%\70%2,&{64 'Zﬂé'ﬁggtdulnama R.F Ravipahad Vzllage'.
. Palakge; : 285, *‘,’_ '?tgﬁﬁj? 18.02:3020and accomipanied with
Revenu C} d}' o o¥est officer Suryapet, Environmental
Scientis %Brénch office .Hyderabad, Executive

'Engmeer/Asst.' Execuhve Engmeer ' /'0 H‘S’Z”' :3 NaIgonda Tahsildar Palakeedu L

mandal and petltzoner Sn VKateshuixzr"ijE i
SR T t.@'

Hie o '. ,,Kotq,shwur?- e
fcial - if‘ ?Est“as per exfzcuted,,g‘_ketdt sha'&g_ 1.& el Ty
' M@ﬁger ofM'/s Dg\cpaggﬂ_ yents.[-.fé. N e Y X

Af ; &.earl:er thzs oﬁ'ice the thgf %sq Dzrectpz"‘qf Mthes 8 P
: Mif,mg Lease area_of Mg Déccan Cemenf &Lmﬁ%ﬂz )

5] et L ts wtth the help p,GP 3 um%»the neg_,gs} ne

s Angangs S ORINQEHEY frid | ‘,r,es;

Vegeen Cement plan to"the ]ana})aha Darga 51, 714Km5 to thqur‘_ el

iy - R

‘? D R o
o

5% Saz ullnama RP Rampuhad -ﬁtﬂngeai’;; '- 5
Sptent of 183,11Hects }Bi;;a pevibd of
Tnd’ inesBly: Depirtment, Qt-&‘.;é.zéia.
aguda Vide n% 48'@\422007 Dt.25, 1&2@3_:' et
B0l 20 y f&g 4 iss edeibork: rder gt M/s Detgingte
- &‘ ShiBoris uith gﬁﬁﬁ’za 201340 &mﬁ‘- ;
“’“‘-‘w M.‘:&f'f"'
e "M P, ”f’-"?".‘" o :
ORI '*"" az.ﬁ?zoﬁf%%ﬁ
fesued mﬁéﬁﬂégms:@r (30)years lfv‘ .
stone over an ,extent ofﬁ%ﬁ 11 Hfgtﬁf rt compt No 26 8 27 of,.-‘:-_."

iy oL
\"-'-..\. R P ar

the date. of ongmal grant of mining lease 1e. from 28 12, 2013 to 27 12 2063 for the -
mining lease held by M/s Deccan Cements Limited for Limestone over an extent of ’
" Ac.452.43gts (or) .183.11Hects-in' Compt No.26627 of Saidulnama R.F Ravipahad
'mllage Janpahad .Section Miryalaguda Range' Nalgonda District (Now falling in
Suryapet District). As per sub section (5) of section 8A of MMDR. Amendment
Act,2015. Subsequently. this dffice issued. work order. proc.no. 484/M2/2007,
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g

" 'Dt.09.05.2017 to Mys Deccan Cements Ltd for conduct ihe quarrymg 0peratzons wzth
effect from 28.12.2013 to 27.12. 2063,

ITEM-7:- M/s Telangana State Remote Senszng Applzcahon Centre has conducted ETS
survey in the presence of lease holder of M/ Decc:m Cement Limited on 15.10.2019 to
'31.10.2019 in (02) mining lease areas of M/s chcan Cement Limited and submitted

- ETS suruey repart on 02 01 2020

xr;g.zmestone exctwated from p:ts R

dsfollows . .

< Total Quantity in MT
,95,86,399.213 MT

S.Nq; v, .
01

Palakeedu, (M)

: C%‘ama R.F [ ' ’ "
. Aahriik kaligudern thlage R ]
,,.al ,s (M) " :

T " ’?
G "ﬂ’arﬂ'ETS survey 1t zs.no jcedsithat A%@E’
i?g%thz leased area* 1 {02) "%'Ugﬁe
k rlly 41 -'Zmﬁfngqff the, quuntzty Of

,}gf-'d!\the Iease-wzse .,Q{:e‘ by Izssee Conifiat
oRuning lepges. Wﬂet«ﬂ:gﬁ piatcitpenmits issied.to M'fs-: _ i
e Siuce deghiltion of ¢ Vlense deed up.fo, 3a 9. (itbPeonipleli

| %:"v"ﬁmky Pﬁﬁl}lg‘lg ff?l'uflglm,'rg‘g Iéise{’:

W
L%
ll - ey

S.No. el otal volume in MT
01

M Liestone. |, - 1, 96,09, ZOOM'I‘
Mahﬁnkahgudzm W“T*ggw A
Palakeed Mardals ~_ " | " . -]

02, |A — -
' %28,61,800MT

REXI VS
Com parison St A ent shHiEth

’74' = :: L or ?';;l .
am'iMmeral.co.l :

RrRer

s of , 1 " As per the Ifermits 3 Balance
ve | Locgtion” - | Biinera) | TRACReport, | Coteined iy in . quantity in
lessee ' PR el . [AUSIEOETS ) MIup I EDS | Remarks
: A o quantityin | Surveyie, up | Surveyie,up | -
A MT up to to. 33:.10'.2019 to 31.10.2019

No.
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-
"31,10.2019 |
Compt.No.27 of -
' Saidulnama R.F. ' P Rt .
01 |Mp. |7 1958639921 196092000 |+) * | Excess
| Deccan _-|-Mahinl i MT A 22,800787MT j'Fermzt
. |:Cement 1 o e I_obtamed
| Limited, |
ComptNo.2662 | .
o '7qumdulnama : pEag.. LS L e T
: 19834 12861800 MT. | (+) . . .| Excsss
oL el 20,370.366MT: | Permit
i .. - .| obtained,

o TR e mf" o o
PH6lde

nmgq,

-'.t afexcess koyal

I\’fb 26 &' 2 gL Sazdulnama

7 gudn Range over an. ex;grit éz&%ﬂlﬁﬁ,ﬁﬁfﬁem Joria. peno ofA20)
awith the. mmmg gase applf RS by M5 Deccan 'Gem ents L
4 1 % ;}hg . 3

7.~¢
*

é“c?N.. 27

ryﬁ‘i’m Hmen
: actwn for accordmg ne sqry approval m thz matter K .

H"—«\-P‘-“ »‘
P

eniry A

" fora perwd of (20) years and issued work order to Ws Deccan Cements Ltd to conduct
, the Mmmg operatwns wzth effect from 28.12. 2013 to 27. 12.2033 :

purmer_ vide G.O Ms No.9 Dt12.09.2014 fram the Industries & Commerce M)
Department has xssued amended orders for (30) years instead of (20) years jar Mining .
Lease for Ltmestone over an extent of 183. 11Hects in compt No.26 & 27 of Saidulnania
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R.F Ravipahad Vlllage Nereducherla, Mandal Nalgonda District. Based on the orders the

ADMG Miryalaguda vide proc.no. 484/M2/2007, Dt.01.11.2014 has executed.the Lease
deed for further (30) years instead of (20) years and issued work order. to M/s Deccan

Cements Lid to conduct the quarrying operations with effect from 28.12,2013 'to
27.12.2043.°

The Government vide G.O.Ms. No.12, Dt.21. 02.2017 ﬁ'mn the Industries and Commzrce
_ (M 1n) Depurlptznt has granted exfgudﬁﬁa
‘original. grapt of mining’ “Jedse i. e{é‘rb@gg"ﬂ{
held, by M/s .Deccan Cements Limiteg: fwf‘
. 183.11Hects:in Compt No.26527% ofis
Section euda Rairge Nalgondy
‘sub' sechiort: (5) of section 84 of ’1,"- )

x'du'l?

omis 1 -’*{“* im 28.12:2013, 1oy 18.2063.
“w'n-dwu-ﬁ

= s Eg,,;q@ri Cements Lzm:tedb_a,g,subm;ttgdtapprovedml, “
2 _qﬁf’/NI.G/MP/Lst~276~SZ?l74’b ‘15t 10102013 &%
] 'ﬁOﬂl 12019 and also subml te

RSO .
| /2012-5168 ~Rork

/HB[2017, Dt:30.03.2017 g. Jhals

O/CPO/2017-1458, Dtj s.o 0 j ‘._ i

_ 1¢ Ay tsmade irg_P_a _
; ; '.cizgri;\gnenttoned bysik

Ch, Aaze. 9117’ Y
.’ e g’g m thxﬁ?f;g

L, l%wn y
f“'f"*"&éew P«ﬁ!@ﬁo@pﬁ»ﬁ’»é‘ﬁ“
) J A fé .epaf’ﬁﬂéfﬁ%gﬁfmh”"“
In reply 10, the avermi’ : Mru No.4 of the i

AN

Not ‘pevtains to Foresf De;mrbnen?' o : -
~In.reply. to the averments mm?e in-Para Noﬂi;-of th&ff" tztwner e

Not pertams to Forest Department

% Gan Cements 8"'*'5’éspondent to"

ascertain the facts It is further subrmtted in this regard that the allegations

. leveled by the petztxoner were a:ammed in detatl by Conservator of Forests
(Central) during his field inspection. dt.13.03. 2018 '& field inspection report
'dt.13 .03.2018 & field inspection report is enclosed herewith for verification
(Annexure-7). It is not possible for 9 respondent at this stage to ‘ascertain
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seriod up to 50yeursﬁom thedateof ... -
d}%ﬁ: 3,27.12.2063 for the mining Tease .
.ﬂﬁf’mﬁ&'ﬁver an extent of Ac.452.43gts: (or)- == - -
bid mg%g R:F; Ravipahad, village Janpahad. "+ =
Di‘s&?‘ﬁﬁ?mv falling in. Suryapet District): A§ " -
Amtgndmient Act,2015." ‘Subsequently this . L
OZ5ENE0I. 05 2017 to M/% eccan- C_?_e_ments.",f

s-r. Foyy i
% x"" 5t- . . -
i .Cleara ce&t

.= it



whether the 8t respondent has encroached.into RF land & carrymg out excess
- of mmmg activity other than permitted until DGPS/DGNSS Suroey is done.

Remarks of TSPCB:
1. At the time of inspection unit-l (Cemment Division) was not in operation. The :
representahve of the industry informed that it is due to break down o_f pre-heater

Jan: Hnit-2 (Slag cement dzms:ott).wna;m operahon :
-2, iine of inspection, qdfféﬁ_-t pr%e-gi‘?ihe into the: irucks was. obserned i '.
Ly 3:and Mine-2 wasna" SAEY, ,e_é:gti"' 1 o2
A rges of waste watesy, i the; _’,_;gvas obseroed dunng the mspectzon
4 I}te 'dustry is carrying out'ﬁ‘ &ﬁuqhm{.- Abhin the consented capacity. B

The 7 dustry has not pro'mdedi,}v tét ¢ etein mine-3 for:recording water
. ktptzon is measued: b{zsed on the
n:g ’aﬁshaul roads .’J_’“ i

) ..q Th; a;&'ustryhas ng pr&gzded automatic water&n
:glsﬁst "gwa oE '_d;, ‘ ﬁSpnnklmgontherog‘ds,j'-‘ G -
: '. : . _‘,\“ 4“‘2 - ‘ i‘,_g

esfov Fhe st aytiany 2

: Min '_"_’;‘&?az&m O"andrz\gnx{r;iaﬁi;zs*gm zhggvma‘ _Eorie gﬁm of 118

% i «2020 Mnifﬁum value 130 aﬁdWanmumM Sm '.:_--:_.3 -
iy Al T a iithat, the TJ,& zjdlue is.

: 0 ‘valué .of \the samples

4 15 the Coolér-2 forthendy yith of Jaii

Hithoate of the mdustr_y

"-{“"Jﬁﬁi’?ﬁw 5

piew pomt are 'w1thm the s » dgrds Fl:ua sulphur dzox-zde (SO;) and-- PR
.0 :'des gf mt'ragen (NOx) are’ below the fél‘ﬁiﬁi limits (BDL) W

wg

o o

7 s u aet f“h

1. As per the measurements taken with the help of GPS.on 30.12.2016 in mining
lease area of M/s.Deccan Cements, the distance between Mine-3 to Janpahad .
.Darga is 1.165km., on north west side and nearest distance between -cement -

plant- to Janpahad Darga is 1 714 km., to the North-West direction is. holds .
good. :
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2 *Based.on GO Ms.No.182 Ind &-Conz (Mmes—l) Dept dated 16*—12 2019, the
. ADMG, Miryalaguda vidé Procds.No. 48Mv12/2007 dated: 28. 12 2013 has
executed the lease deed for a perzod of 20 years and issued work order to

Mys.Deccan Cements to conduct mining operations with éffect from 28.12.2013

to 27.12.2033.
3. G.O Ms No.9, Dt12.09.2014 from the Industries & Commerce LI

. Department has issued amended ordqrs for (30) years instead of (20) years far ’
. “Mining Lease for Limestone f  for (i peri0d 28.12.2013 1627, 122043, .-
4. -Gy .O:Ms.No.12, Dt.21. ogfzo’q' ﬁ%iﬁe “Tidustries and’ Commzrce (M. 11) NI E
T Department has granted X l%ﬁé %erzod up to 50years from thedate .~ . . .
original grant of mmm4 : frbt(l 28:12.2013 to. 27.12. 2063 for the - i
iig:lease held by Mys.De %mmfs;izmued forLimestone, ¢ e
ana State Remote Sens:‘izga liéa jon Centre has conducted ETS survey"' :
,e sence of lease holdéeg, Dﬁ htl Cement Lzmzte I from 15.10: 2019{".': A
*Egjgv in two (02) ”xinnmgdeasa\qr X') Wettent Lzmzted:f_.-

. 5 e i & { .1_.‘
Rt it s nohﬁ‘%{hﬁlt M«chcan Cemeﬂ %m AR 4
e 'q:ﬂ? Ieasedareas W
‘ ?',’6',‘__, 9
{0 s it

pepan Ly o0

(s Al o
i M/sts/HyJ««@fﬁo I

ed mining p(g; ",' “
74o~ - DE1G: 1:34.? AE -

: gl mdé Ir Na ]-11015

1. The Conseroator of Porests (Centrdl)”*dunng Jus efs mspzchon on 13 03. 2018 N
has exammed ‘all the allegahons leveiEd""m para ho8’ of the pehﬁoner and "

“4, It is seen from the report that though the. mspectzon was
conducted by the forest officials on 13.03. 2018 regarding the
allegations made in paragraph 8 of this applzcahon, they have
mentioned that they were not in a position to ascertain as to whether
the eighth respondent had encroached into reserve forest land and
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carried out "excess . mmmg acthty other than permztted until
DGPS/DGNSS: Survey is-done.

' 5. It is also mentioned in the report that. there was' excess
_mmzng found and: that was ratified by collecting additional royalty
‘and also granting -excess pemut It is not kriown’ as to whether
during the period for which the excess ‘mining was done, any penalty '
was irmposed as the lessee is not ‘entitled to mine more than the '

permitted. quantity, J%nx,gxgess quanhty has: been extmcted ERERRE
thenzthllbeaqig

tment to ascertaxhjhgtjues ion. as to any encroachment in the
orest ared hagitd "-ahg whether any excess mmmg has

: i 'n
L, % gpi‘ : _céosqg»the report ofthe year _;ozg‘lo'
g§ ral Office aa, i iort wasndu 1,042

tbq, nspect ions, L
ter that -Teport: whether any surbey. hqs been: condu é’*, _,: SHech:

Vel
RN
B

SN
pduc

et .‘-,i._exﬁeeted-' to }ap

.':'{ta what is the remedlal
mmﬁgtureas#iﬂ.: & S S "*:3’7“ i
S 16, Undgr sty rr"'mstgntes we dzrect thevcmml;t"- 3. -

Cavvisit the zssuesygiﬁérfﬁoh i
&1, n, the prwzous paragraphs'and gybmzb

2 t.hﬁ,th’z'ngs mentzoned by Ui, ; ._
i cohzj)rghznswe report toythisT? '171e corri‘mlttee is p‘ljf dlr'cte o

asser jfﬁk envzron;p taZ compeﬂsatzon f%tﬁe ‘Uiq_ dljon
» .temygm, Trimedl iy cocoptlSutoss. of s ot

Restoration and reclamatlon of Mine (ML- 1) was not done as per the
con'ditions of the Forest: Cleararice (F-C) ahd guideljnes issued. by the

~ Hon’ble Supremé Court in' Common Cause case. Failure ‘to mention about .
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the mmmg activities done by thé BA Respondent at a d1smnce of 15 K~
from ancient monument of Ianpahad Darga The compenSatory land to
the extent of 73.93 ‘Ha. has not been handed over to the Forest Department

‘as per the. Forest Clearance (F(gapfon!Mme (ML—Z) m respect of wh1ch no _
’ b Mg

rde Y
.c’\

actdon v.y;asjtaken -and they™

\g‘_.

clearance 'but nothing was¥:
&..

L B e -
an.EEQW

ie'_,ere _lot of

So the apphcam’ Mfﬁg,t%i this Tnbun

a}j‘”tp Ja}gi g,

ol Q}
“ommitteg; dife the ]omt Co
ﬁqﬁ ﬁd&‘%r . x@d

, ,_ L Efw fe
&r.considerirrg tl\é‘éﬂ j&C

R & :
gL A T

- ﬁ\‘*“"ﬁtrheéﬁf’ﬂmé i
0 R

;4:, 4O

k. ¥ 13'.61 e

order which'reads as follows:-

Page 34 of 74 '



Hyderabad on 25 10.2019. The S. RNo of the case is 1077/2019 and at present
the case is pending in the court (Annexure -4),

~ Point No.6 of the Hon'ble NGT Order dated 04.03.2020 reads "Though the
mspechan was conducted .on 18.02. 2020, there is nothing mentioned as to
whether any step was taken by the forest department to.ascertain the question as
to any encroachment in the reserve forest area has taken place and whether any

excess: mzmng has been done”, vy .
= C ‘sj"ws- T

wey is-done between 116 & 170" -

| ﬁ;‘; "t:,} e er;t Propanent (M/s Deccan Cernents‘-' i
m—‘_ ; ',__"Agiyij;he granted area(Maps enclosed). The_ . .
&M -B,'ﬁgne in 2014 ‘are: exactly tallied with -

_ DGPS - maps dorie-in May 2020, Mé aﬁmn of ML-2 is,withint Compt No.27 .. . .
ile’ lylia riinor part is ;ﬁ!pt‘" ps&fiﬁ& 26, But, the’ *@v all areq; of the .

X (ﬁ?’v."

B.51 i ihich s lassthgn fﬁe orgt

e S > S . — . ;
J&&_. A - = . I?"'t Yr—u{ 2 ‘} "'-r't o

‘ submztted thut durzng

GPS suroey certazn énc :

= of ‘the. y?argZOIB Of il &
on report was dated A4, 04 201% er that rzport whethgr aqﬁy‘gs 4 3
1 conducted the e fo a_%%rtmq t lapses on the part, o[ t""?‘H’OJEé‘ﬁ-‘”J.;,r,‘_. 5

.Pt is not clear fr thesr po /" ¥

«{"{

E ! 5 < | __“ ._ i 22, i 5
At the tzmz of mspechou, the stocks of Timestone mmeral is avmlable at the :

- mine site (ML-3) over an extent of 183. 11Hects for a quantity of ‘about |
11,500MT and the same is covered under pemut system. About 28,000MT of

: Lime stone Mineral is availablé at the mine site (ML-Z) in over an extent of '
73.93Hects and the same is covered under permzt system. oo .
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At the t!me of mspechon, the representatwe of the. Pro;ect proponent has

< .+ infornied that the clinker is established with a capaclty of 1.7MT per annum X

' ' ' 1.4LCE. So feeding of the raw mineral of Limestone is getting from both the

mining leases (i.e, ML-2 and ML-3). As per mining plan, the production of
lzmestone details are as follows for the both mining leases.

{:- Name o the A rove dcnon
j f Wﬂ{%@’ﬁﬁ

Produced in MT
year

-'..-"13 65, 000
" 14,30,000 -
+,+11,25,000

20156
2016-17 -

2017-18

. ) *56’1@%6 ,PL I \ﬁ "
Approved Producgan in |

- ghants The Reglonal Controller, I&M'Bﬁ?eﬁu of Mmes Hydzrabad hasf" L
: mfo d that already ‘initiated. legal action for the ext:ess mmmg af the':.

SRS Per Annum (5% July, 2017)"

increased to 2.3 Million- Tons Per

Annum from August 2017. As seen from the above productwn done by the

- industry, the quantities of Lime Stone produced are within the consented
. capacity of TSPCB (Annexure -6). . '

In this connection, it is submitted that it is a fact that the Government
of India, Ministry of -Environment ‘& Forests vide No. ]-11015/642/2007-
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P 3‘1 :

- ”REPORT OF THE JOINT COMMITTEE QONSTITUTED BY .

HON'BLE NATIONAL GREEN TRIBLINAL CHENNAI IN O.A.°

NO.33 OF 2016 FILED BY SHRI VAKKANTI KQTESHWAR RAO Vs

MOEF&CC AND OTHERS. -
Itis to submit that Sn Vakkanti Koteswara Rao, Nereducherla M),
Nalganda District (now Suryapet District) has filed an Application before the
: Hon’ble National Green Tribunal, Southern Zone, Chenmu (Applzcatlon No 33
' 6) agumst Mps. Decgm ’%sz;%ts\ o

3 oifiem
ot hdane
SR,
K Ay X
o,

itidh; ithing aperatzans granted to the g -

Respondent( i‘ﬁeccbﬁ ants Ltd., Nalgonda District,) as the -

same .is within "‘"IQKM& radius. of .the Janpahad Darga -at

::. Nalgonda Dzstnct a'bnstgaiat fact that the- l:cerzse/penmssxan was .

- g granted based' Y fr;z Q}ent declaratwnx ade by the g
e Respondent - (M/s Decean yCemeyzts Ltd,, NalgotiaeRistrict ) in. e

their: Pre—ﬁzasrb? ity 'f ort. mdg?ar ﬁnlure to aﬁer%.\p bt
g‘%ams . "r'!"~ 51..' .'_ 7 . ,'N;'- ._~J
b #Pass any such order.or fur? i€t ,gg,ﬁ'

- deem ﬁt and proper in thg facts and arcumstances of’ i case. - -
% Y3 : $ 4 &
18 : b Loy
":‘M e

5@ i” L
COTlSlStlng 3f ,Ql%cﬁl e
b fficial frim, Mining and "¢

B [

i 'A"Su.ryapet District); S

‘ of mining bemg done hp’? axten Toiz: ' He fﬂ (02
i ;_. area as per theiléa € and #:?éo, ady zggﬁanhas beer: takeii_z*'u,gazrfst;‘}F hentisy
Kidsgmit the fictual fnd Hetioy gbort to s Tnbun'ilzz-by a-gﬁat,&,at o

submzsswns to the Committee also. The applzcant has submztted the additional

" written submlsswns to the Comrmttee (Annexure -1).
In this regdrd, it is submitted. that the Committee has revisited the issues

anid the detailed report oni the things mentioried by Hon'ble NGT iri the Order
dated 04.03. 2020 and also the issues raised by the Applzcant through addmonal
written submissions s submztted below:
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I)  Reporton the things menhoned by Hon'ble NGT in the Order .
dated 04.03.2020: o

Point No.4 of the Hon’ble NGT Order dated 04.03.2020 reads as “It is
seen from the report that though the ‘inspection was conducted by .the forest
. officials on 13.03.2018 regarding the allegations. made in paragraph 8 of this

application, they have mentioned that they were not in a position to ascertain as

to.whether the eighth: responder@f"ﬂﬁi‘gﬂgggached_ into reserve forest land and - -
pen_rliftgd unitil .-pC_;PS/DGNSS- P

- ¢cavried.out excess mmmgr a mty* ey
4 :..,115"- " ok
S raeyts ‘done”. i\‘. et ,m,"%

' At is submztted that’&h&ég{?

‘on;émmmgte,. w o,

";sequentl - closedhrzd harzdg aver : I-‘orest dept 0t 23 : f’u OOQ". '
: ; 93 Ha offorest zaﬁqmmﬁmau

-amt N“s,@f ‘the’ Hon’ble )
1
e 1 ﬂ*;héﬁqport thatthiers

uﬁ ] altyanda ‘exeeS58- R

hzther"*d ng: thi ﬁﬁ?o?i’zf : t@ﬁ}f g was~‘,,
i “‘i‘ W o

gl was' ﬁt@eduas the‘ lessee is n_"t,,,gnﬁ : qd“‘fo it ,,. .

The Regional Controller, Indian Bureau of Mines Hyderabad has informed
‘that already initiated legal action for the excess mining of the limestone done by
the M/s Deccan Cements Ltd during the year 2016-17 and 2017-18. A court
case has been filed against the lessee by Regional Office, IBM Hyderabad in
court-No. XVII Additional Chief Metropolitan: Magistrate Court, Nampally
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A
IA.II(M), Dt. 18.10.2007 while issuiﬁg Environmental Clearance .to M.
Deccan Cements.Limited (for ML-S) permitted the Company to produce Lime
Stone at a capacity of 0.3 Million ‘Tonnes per Annum with a condition that |
. “Mining activity at Mine-3 (ML area 183.11 ha) at znllage Ravipahiad, shall
begin only after the Bhavzmpuram Lime Stone Mine-2 (ML area 73.93 ha) .

located at 'mllage Mahankaligudem, ‘adjacent to this mine,” has exhausted its

mmeable ore”, 77115 condztlon was meghoned in the above EC af Gol., MOEF
% .gva-.wz\"' " e ) . e .

tton-III M/s ‘Déccan. Cement
e austed mineablé ore of Mine-2 and
t : "I--"_.ne-S smultaneously 'Lime Stone”

gf-,_m A
Ces h' . . . | : . L'

 MOEE 5™ eC, Gol z%i%i% sclini.
 ofler . Noguesy ,-116:15575/2015-1.{%@1 RS
01, hanceniént of . P?;t?au dn icity, permitted Mys. IDEccan™y
‘-'tmzted to mcreq' ﬁ%‘?ﬁp{gﬂugj}pﬂ capacity of Lime. Stéﬁe qf &41%3
Hects ,) fram O 3 Mtﬂtﬁgn f%nnes per Annuin t0'2.3. lyﬁl&aﬁ O3t :
Shcific conditiort I (Mmﬁ“ghayﬁ_ el

exhar s i mertiorigg,, Hence, ifhe. violald ﬁ.%%pea;ﬁ- e
M f Deccan @ments Lzmzted hg‘s.bde‘g,‘t‘bkeﬁz 0 04:01:30175"
S O, .. ()_ -~ ; -
% au%’?_,f the above, 1%1520b§é‘réedg3m WS- Eegﬂh é”t}
d the ﬁemﬁeneoydzhon III af MOEENNE:“MOIS/ 4220071

‘o 5 mmeable Ore of l_ﬁ ,rzd- produced lez Stone

( the year 2014-15, 2*29 400 MT m% Yyear 2015-16 and 1,83;,000
. M‘,T _1:the year 2016-17 (Upto the. Hgtegm }1'2017) i.e. before the: date of _
',o'r"der issued by MOEI-‘ No, ]-11015/375ﬂ015-IA.H(M), Dt. 05.01:2017 for. "
i 5 : _

wis

Ho gh there aré Cortain deﬁaen e5”
‘maintenince by the unit, it is not mentioned as to what is the.remedial measures
that needs to be taken to avoid the.same in future as well”.:

TSPCB “has issued a notice -dated 20. 05 2020 to the: 1ndustr_y
'regardmg the 'non- compl:ances observed . durmg the Joint Comniittee
mspectlon on 18.02.2020 and directed to take remedial measures.: The
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industry has submztted a reply dated 28. 05 2020 to the not:ce regardmg the
remedial measures taken (Armexure -8&9). ' .
The industry was again mspected by the .Board - officials-. on

19.06.2020 and. 13.07.2020 to verify the remedial measures taken by the
industry. During inspection, the followmg obseruatwns were made.

1) 'I'he mdust-ry is carrymg out.w 92 ray on haul roads by usmg water tanker L
bq’sr, mﬁustry has initiated mstallatzon of 2t
‘1:'-', T

""L__.Delay detonators %ﬂ iée the mzpact of Blastmg o i
ndings. The blastmg i%d Iz?;ﬁ,ay?hme only and the time of bIastmg 1s

een 1. OOpm &2 OOpm asger)‘IBMaFﬁ‘roval

.“hn".' t Of do,n. PR g o
: s.-were mllg'_'

The.i :.dquy has: prcrmded g _
; 30 mmous tmnsfe&af%g& ar@ the;éolgted dust is recycle%&m ,é’l

dstry s pramded onlm‘é bnti ubWsStpckm tonqg 5';
s . Z;}'Litdtl s and connected g% “30 )

A ﬁﬁneé**o <l eglwﬂyﬁmwngp,hm o

i J A

‘ -2 was %ﬁq%emgon Lot ﬂmv‘
"9 ‘. W‘hb . .'-

". Results '

No.. Sampling Location N Timings RSPM | SOz " | NOz.
C . ﬂg‘nﬂ ) ﬂg/m.! ug/m3
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AAQ Monitoring carried out at Periphery, | -.. S g .
1) | of the industry near main gate in down - |, "Come, Value 71 | 4 15
wind direction. ; for 24 Hours - R ' -
Ambient Air Quality Standards as per CFO 100- | 80 -80.

tato% @SP ‘i)f"m

_;pKzln IIpﬂB ’0 IPD ﬁpaaty v "

-"(1.4..-
2o Y

G Pomt ?%xiﬁ“ of the Han*i G der dated M%ZO reads as"'

. “Under such circumstances we direct the committee to revisit the issues
mentioned and submit a detailed report regarding the things mentioned by us in’
the. premous paragraphs and submit a comprehensive report to this Tribunal.
The committee is also directed to assess the environmental compensahon for the
violation found as directed by thts Trzbunal in seueral cases of this nature and

-'incorporate the same in tribunal”;
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“The Commzttee has mtmmzd and assesed the, Entiironment Compensation
as per the procedure lmddaumandaspertheguzdelm&sofCPCB The Board has not

issued Closure Direction to the industry. However,
* dated 21.04.2018 on exoeedmg of the Stack Emission values as per continuous Stack-

the Board issued ‘Directions’

Emission Monitoring System Data. Hence, the: Environment Compensation has -
pevbserved: dunng the last ] years perwd The

2 "'?szents Ltd., Suryapet Dzstnct

Q: ! s‘%g W "’{r‘{
;
¥ 1)

».  the standards-grfﬂ g

N Subsequentl_.i:ah.. i

S. ' Date.of ;. , Rzmarks :',;' R
" No Violation =~ | = R T
Obserued P ,f i, e, Non-compl 2 sm&l;ons and actwn taken
; ok 5 .
1 -"
2

=Y .".','.‘gate of the’ mgt:'s‘

A2, - A e Voded
qﬂ”?ﬁéﬁ’% ﬁﬁ 982 if. road sweeptng
ﬁg‘\”; e HLSEl, eiuthe water spraying

' raads

o iébéerved that- the mdustry has taken” the

,,w' abgue - measutes - for control of - fugitive

emzssxons vaever, CAAQM values are
e Li 78 the above. penod.

' 1] wzth_m the stxpulated

mztzated *

victed on 13.07:2020, and

ot in operahon due to

% w* COVID-wackdown  from.-24.03:2020 to

06.05.2020.
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.;g)’/

EC=PlxNxRxSxLF | R 43
EC —30X94X250X1 5X1=28,20, 000/. - |

EC= Enmrcmmental Campensahon in INR

' PI= Pollution Index of industrial sector.(red category)

.. catego;y For red :mt;ga
: s o

l,..E "l‘.,: .H j"":ﬁ‘

.'& .
g

&15* r_;sz ,eﬁ as large séale as W%aa;%: it
ior"(5F Rt ECestzm@o;%\s considered:

. ﬂi&l.‘."ﬂ.}'.. o

"’”’"""ﬂ‘ v us)d‘“?*\

.....

~‘ : ﬁumstry of Efanment forest
i jrfihital - clearance

dearame) are revokedarsuspédedunﬂwutanyrelaxahans the 8"l respondentnzver
" developed anly green belt around the periphery area of the project as mentioned in the -
E.C letter which should be carried out considering CP.C.B gutdelmes including

. selection of the species and in cansultatxm with' the local DFO /Agriculture
deparbnznt ' )
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iz 4 J |

| | s per the ECorder Dt 11052017, Greenbelt shall be developed in 33%.of
o - the projéct area within the plant premises with at least 10 mts wide Greenbelt on dll
' sides along the periphery of the project area, along road sndes etc,, (Annexure -11 ).

i. As per the EC order dated 27.12,2007 issued to the Cement Plant, the
total meaoftheplmt1553 8 Ha tthmenbeltarea develapmentrequzred:sat least -
18Ha. (Annexure -12). While issuing EC order dated 11.05.2017, it was stated that

. the. Regional office has submitted:ic #plianice report DE25.05.2016 and Pm]ect L

prapaﬂznt has complied ungffﬂxe«mﬁgzg __esh'f?ulated in EC Dt 27. 12.2007 zxczpt -,
FABElhthey ,ectproponenthaSbrought164Ha.,..-_

plantahm_t of Greenbelt i.e., ﬂﬁt‘ 3 ;
r-Greenbelt developmm piafzpz ; dzj&rmt types of trees in aid, argiind the ¢
yiponent- committed that the. remaining

' '&'J.i&ny, Cgmznt plarit areas. »ﬁ;&f"
Sofarthemduslryhasdeveloped
thand colony there by meetmg 33% qf

ared will be planted during thé,L or
ol of 185 Ha in mp@x g ,é;pr;:
i ‘ot fidfiled 10 mis e ﬁ e periphiry in,some £

' ¥ R;:;"IQ mts wzdth ]

‘v@‘ A ST
b #M 5 I‘.r-r '.r‘_'e :\-?bx ﬂ.

i &?171"2 area of74.5ha as. menhaned by the appizamt is the to ok :I':' o,
i ' under proass awMoEP&CC. % ;

l'&.t. '.

startmg t%‘t'dunngm

" In this regard it is submitted that the ML-I area has already been closed as
per the IBM approved mining plan and hinded over to the Forest Department on
23.12:2000. Hence, this condition may not be applicable to ML-1. The other 2 mine

+ leases of ML-2 & ML-3 are underopemtum and have expected hfeﬁ)rapenodupto
+ . theyear 2050 & 2063 respechvely |
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, Point NO.3 I submit that according to miinistry of railways letter no 45 .

. 2015/EnHM/1501 Dated: 16.042018 New Delhi *-has been directed’
recormmendations are whznzoer new siding/goods shed/Private freight Terminal /fany
: Ioadmg/unloadzng point is bemg developed/constructed, consent to Establish should
.betakmﬁomsmtepollutwnmntrolboardbytlmownerorﬂmrazlwayasthe
provisions of state pollution control board, keeping in view the with the notzﬁed

N areas/mr polluhon control areas and cg‘te anmtzon of industrial sectors
i % i . . .4-4 ."),. 9 o8 ¢

argg, cisy] ‘1&' tforaperaff/cansent furtherath

PPN ﬁ,boardbyezmerawnerorby ‘the

- rm‘lway asthe. case’ may be g.‘,*yzﬁeg( atigeiiith. the provisions of state pollution
-control board, keepmg in vig S&ﬁmﬂﬁg, 'arms/azr pollutum control areas and “

- czitzgonmhonofmdustnalse 5.5 1 g L o ot | ag ot B

l H

‘*%’ "0 froni Stk PCB for helestab iyl b,
@‘ gzstmg siding, The- leu@ @dt‘gg is’ locat, _,;d wzf;un the
&and the indusiry has alngpdyof biined. CFE} A f By -

o s

thc:‘prevzbusprq}ects e

A \ gL , ,msependmg,mn S
" ztted 1o the MoEF&CC ‘Gol igisepinection with::-

X

}u.shmml place ]ANAPAHAD DARGA whzch isa pilgnmage center and symbol of
national integrity within the 10km radius of buffer zone, the: JANAPAHAD
DARGA is at distance of 1.5 ko from the pro]ect location. - -

. The Archaeology arid Museums Department, Govemment of Telangana -
vide letter dated: 30.06.2017 and 17.06.2020 has informed that Jarpahad Dargah
'+ located at Bhtwampurmn, Ravrpahad (V), Palakedu (I\/I),Suryapet District is not a.
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protecteii monument of their department Henae the alleganon that the mine.area is
located within the buffer zone of Janpahad Dargah does: not arise ‘as it is not a
protected monument (Annexure -13). _ _ '

~ PointNO.6I submitted that the 8% respondent is already committed several
violations including show cause notice received under.the section: 5 o_f Environinent °

' (Pmtechon) Act 1986 please ﬁnd the, regarding P.C.B" Guidelines for. pollution
wnh'olnonnsandMC.DR Jinesdi cg@mtpmduchonmdmtmngaperanam gt e o
, bausenotmwﬁom Pg "'HJQ’ZI,C? tﬂg%lahons Zettersmenclosed. E
; i fissiled a notice. dated 02062017 to- the:
_M,ﬂ'ﬁ wnnectwn w:th urgplemenmuon of
itted reply to the nahce along with

zorie Chennigi) gxgg\zm:{te beldameetmgzé;'.
"-;Rao'at- Tie. premibes of industry: to understani
e meetmg the applzmnt subm:tted 1mportant- locument iy,
1 BN Slagpr, forest enchoachiisnts
Mmﬁ%mm e
¥ ,Séu'th;'-.

i

i bm‘{;&é\fhﬂﬂw allggsnons(am Al

: aﬂ’orestatwn (rwn jbrest’*laclg) bq’awr;e, s& months cy" rssue of stagg.z: i (0
is not yet oomphed, in'the year 2000 the District Pmt Qﬁcer Nulgcmda .' :

rj%{ lnﬁ#mo 1" \ -' )

. r\* 7’(" v

date: 01-04-2002 The DFO, Nalgonda Declanzd that the CA land gzven is literally
-underdrsputedandbasedon thereporlsofthermszmmlForest OﬂiezrandHymg
Squad Party they filed a complaint in sub-inspectot of police, Mattampally Nalgonda
district registered the FIR agamst the fraudulent GPA papers which is submitted by
the 8t mpondent ' ; oot
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The CA lind equivalent to the area diverted for mining is handed over by . 4 7
tthrqectproponentalangunmwsﬁstawardsztsdzuelopmznt(nmpsofCAland: -
enclosed). However the applicant repeatedly mentions the same allegation through
mnmzsoﬂzroﬁiadmrrespandmcesbutdzmeswagreeﬂwfadmatﬂmNmﬁrest
G‘llandequzvalazttomemmdzvertednshandedover&mututedmthenmwof

' Forestdzparhmnt in revenue records. .

Tt is further submztted thdt’the*dm_.'

sl"» ’1."

anotlﬁcatzan proposals DfC'A land oo
e tlyunderprogress :The Project - = "
.‘: of these lands once. they are'

‘ '“ #iefDFO, Nalgonda also.Declared-that.the -
Hitter and:alsa promised that and user agency'8% .
S g - .lw;tzes in.73.93 hechg:eg,(mme&)._nhl :
e is cleared and the iser e ‘egpandznt)alsooﬁ%ré"a fer t%?eC‘A.'

' '"‘zm«,

"*"ADMG Sur_y% ; ,_ F
PR %:L‘Of the g r.‘ e

%‘ %qfd‘y 1950 ribzs rssﬁe wis riot rcsolved
b g s b
:rtmzntil’f- Wenie regords, . «,,.;w;t":,z;!- »,
A L i@: . 5 .-ml»\‘.‘f'-x%,, uﬂm;mmr %’fv 2 '

AR % ’.%ﬁaﬁoﬂw zetter 'RC. No

205620 oI 05-5009 gt District Forsst, Oficer, Nelgonida ordered.
' '-:F 5! Range Oﬁioer Mnyalagudg ggshlgn& fhg,zﬂgrts regardmg the nofification of . .-
. mmpemsatmy afforestation. aréd’ whigh was periding. since e last 12years, again in *

o, 'éar 2013-2014, in’ the’ “report of t the contmller and Au_dztar General (CAG

S TGpyme

Pty 5 ndls S

Xessimt ‘Dire _,'smmes and EeHleour 6jb;

' Green Tribunal South zone Chernai, the oﬂioers suppressing real facts the above
matter intentionally to reduce the actual effect of the. case and to protect and shield
the 8% respondent from legal action and .economical offence punishment. The

. Quantity of limestone mired out- given is totally fraudulent and illegal. The
Assistant director of "Mines and Geology, ‘Suryapet reported that only tiny .of

" limestone was illegally excess mined to reduce the actual effect of the case. i
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LRy
§ _r,

The CA land equzva]ent to the area diverted for mining is handed over by
gb, LT . the Project proponent along with costs towards it’s development (maps of CA land
" . enclosed). However the applicant repeatedly mentions the same allegation through:
various other official correspondences but denies to agree the fact that the Nons; ~forest
C.Alandeqmvnlentto theareadwerizdshandzdover&mutatedm thenameof

Forest department in revenue records.

Tt is further submitted, thgttherafts .of notification pmposals of CA land,

'be carned md‘byl-‘oresF t@ "._:, b&z’@{rentlyunderprogress .The Project. . .
' Sibhplohfbtion ofmeselandsonwi}wyare-i"?"---'

> Er 93hafura'. ). Yedrsy
_'__arbnenékduted 05,0, 2066“51@‘115&@3:?-
03 oF Ind & Com VAL gamenmtmded th-e:'_w

o the ongmal gmntafmzmngleasete, 0902 2000 to"l?'._ D

prodw:ﬁon reporlzd as 14,30 oob(z-‘ourteen lakh tirty thousand) tormes for the said
year.

The excess mined quantity 3,16,901. (Three lakh szxteen thousand nine
Vindred oné) tonnes, it is literally.shawn by the violation letter no. AB/NLG/LST: -
25/HYD meanwhile the applicant. Sri.V. Koteshwar Rao applied RTI dated
12, 03 2020 requmtmg to the departmznt of mines and GeologyAD Suryapet
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Lzme stone permtts Details af M/s Deccan Cements Limited mme—2 for the
" year 2016-2017. In the reply letter no. 203/RTI/2016 Date:" 19.03:2020, The
department .of mines and Geology furnished the statement showmg the permit
system and payment partzcular for the year 201 6-2017. In this letter also the reported
Lime stone extracted from MINE-2 was-14,30,000- (Fourteen lakh thirty thousand)
tonnes. In this matter, the applicant submits that the Asst. Dzrectar Mines and .
Gealagy, Suryapet wantedly hide thzs violation matter in the joint inspection report
- stibytted to the Hon'ble TM % Jogrotect.the 8% respondent, "The AD, .
" M&G, Suryapet submﬂ'ted.fzﬁ fi “ﬁtemégmgn report that up to 31-10-2019 the
> "quantlty of limestone wccass%yéd;‘ivﬁﬁn el wenty two thousand eight hundred) = .
" tonine ' nally submittted a wrong: report to reduce I

Asper ]omt mspectzoh ub;qztted by -ADMG, Suryapet a: total' e ‘
Kk 1,96,09,200- W{dnﬁgfo‘rgk- J ﬁgty Six Lafes 1 rgusand Two - .

:lzmstanz was a:tracbed
degices not. only the: - R o ; j
49; 0‘. neCrm'eNmetySﬁMNhé T?zousand ’I‘wo*ﬂﬁ a7 B
'_ iiable under MCDR, -2017, Re dfhg’?ﬁiq?s
s ﬁ _&8? j' : (m’myet%

g .temmmzcm M e
& théligs ccess: produciwn of leestane i?zr
$20]7-18%8%2018-2019 - for a“ﬁﬂan&tﬁy

; ..:E:Mamst the. apprc;'%é_d mm?ﬁ 3 ‘anﬁ;ﬂanhty of 11 13 OQQRZ'I‘ (’{75 7). e
- 30 'ﬁp’ MT(2017-18)- a2 12.0 ,'_'44MT92018-2019) Hen.thed d differe
TSaritity. igi8}46;901MT (2016-1; ca%%ioMT (2017-18) Eﬁ"z s;yg;; e
I ."leesto e is excess rdc‘i d agd sb.ﬂ;}ze appravedmgnm Pla s ;’
oy J”“"‘ i S o DR e g

iy gibnga'# ¢70
Xt 're&éygﬁztlhatlég[ " kB gk Cess ]
Stone by Hiegye-Diccan C .v i e o

yderghad ir fﬁ’XWLﬁdd:txonal theﬂ]i‘g&_: htanMagtstmle Court, .
Nampally Hyderabad on 25.10: 2%2&"1% S. R.No.,df the case is. 10772019 and L

: resentthecasezspendmgmﬂfeco ---w*:-'»- .. i |

o Further thzs ojﬁce Lr NO;1879/N,V$RPT/1992 Dt.15 07 2020 addressed..~ s
sre, 5 3 v ke L "g:‘ ‘-abad . [

‘ 3 Ard . 3 5
.~v7.., e :

‘sitroey report on 65 01,2020,

: As per ETS survey, the total volume of mineral for Limestone excavated' .
from ptts in (02) mmmg leases of M/s Deccan Cement Limited is.as follows

As ger the ETS survey Ezt valun_:e.-
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5

%o

STNo

Name
lessee -

of the

Location-

'_ Mineral .

| Total Quiantity in MT

01

M/s Deccan
Cement Limited -,

Compt.No.27 of
Saidulnama R.F -

Maharikaligudem Village, - 1,95,86,399.213MT

Palakeedu, ™) | Limestone

Smdulnama R
Mahankahgude : -‘.

| 28,41,429.634MT".
| Palakeeds (v & D

T 2,24,27 828, 85MT

1tzs notzced t;;’? W*‘D?‘d"can Cement Lzrm s workin
o LqIAglele

.mng bopX s
Cement Ltmlted smce g"f{- an of the 1

2 ez7
9 .% T

axatl -% %M&

tamed qty
* Total MT 1ip to:E;
/ ¢ ﬁ,ﬁili‘bey'i.e Aoy !

.CRzpor‘, '_qnhty

/ up ‘fo ETS
Survey- ie up’

Name  of | 1% Remarks .
e 31102019 |

0 the lessee 3L 10 201 _; ‘

JRusi : !

REo ¥ ] ~~~.‘;' 2

|88 A LW ET F ol
*&ompt.No.27. 0 SRR 5

01

M/s

.| Deccan

| Cement
Limited.

Mahankaligudem
" Village Palakeedu

Saidulnama R.F |

"Lime
Stone

1,95,86,399.21
;

1.1,96,09,200
M

¢
22,800.787MT

Excess

Permit

obtained.
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4 s "
Compt.No.26&27 B
' of Saidulnama| L5 ' |
02. | Mfs RE . 28,41,429.634 | 28,61,800MT | (+) - Excess
lg:;cz:t . M,gum e | MT A | 20,370.366MT f;;;;itd
Village Palakeedu ' . o : N Lo
Limited. R el
>

) Satdulnmna RF Mahankali:guderﬁg\

.'} it _.“‘":'mﬁsrsmnt Director, . rmﬂ%‘&nd %rya’gﬁ; az.go

s, tzs subm:tfed that Aég-‘ e qﬂq&d :
aquanhty of i.e 1,96,09,200NF; HANd, é? 0 '~800MT of Limestone from.the Asst.

Dzrector of Mines & Geo". t’é‘ aI; \m the Sy No. . ComptN027 of
Village

'-ﬁbkégéfr.ﬁ?emﬂ:e#ént.aﬂss ;

;seen[ram the abave“’i'ag'» sHHgsrmining 1
d has pbtamed excessrnzr,mmthd q%mnt;ty for Ltmest e,\un'-

Fifor” both mmzng leases. #ence there zs No eausron R Gl
grugy 31.10. 2019. :

r}gne-Zandmme-a are in. ope,g&tum %

Aeza,

L 17) i e ofgrdr
A 4_. :&:R\D 05}@1«120% 2 ' ,,, (‘ RS

<y bt % i
4 hoﬂ was plANEATEI I
o 5”? LI y o Wos® @ o) Wil

) ﬂr r

- Pomt No.16.1 submlttl:‘d that,thshg gﬁEanental and- Forests ssued an
qﬂice memarandum vide’ no]-llOlS/ZOO/Zﬂ)S—IA/H (m). dated: 31-3-2011
'Af’ ng theprgure ta befoll ve roonisiae ',....'~' ks for, 1 _ﬂmenti o

3 H"e)“"fﬁ e

Byl

the ap%gj;ﬂmpro]ectsho“};é uiim i
on Dining the: EGjom. competent
PermlSSw’L?fUT 771171&-3 Rﬂmpﬂhﬂdvﬂlage’ NereduchaﬂaMandal‘

Nalgonda District, Andhra Pradesh with a miining lease area 183.11 hectares in the

. forest land. (Actually the 8% respondent obtdined the stage-1 forest clearance in the

year 2012 (annexed) Lt.no: F.No. 8-85/2011-FC GOI MOEF (F.C. Division).- The

that under znolatwn of MOEFCC ojj‘irz memorandum vzde no. ]-11015/200ﬂ008—-
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L5 ‘S‘E.‘td is obtamed dzspatch permzt for. -

e - Palikeedu, over an extent. of - L
Na._ s,,%ptN026&27 of Smdulrtama- et

it the Stage=" ¢

. applicant humbly convey notifies to the Hon'ble Tribinal that this is a violation of
" the procedure prescribed under EIA nohﬁcatzan 2006 which categoncally declared




KR,

TA/T (m) dated: 31-3-2011. AS per the EIA notification 2006 the Environmental - -

dearance and Forest clearance obtained by the 8 respondent stands de-novo for
mine-3. Subsequzntly uplozted mining operation in mine-3 all illegal.

I ha've humbly’ submlts that the 8% respondent. dtd ot submﬂ!ted IBM imining

. . plan to obtain the Forest clearance for mine-3. When submission of IBM mining plan
. is a compulsory during the proposals for Forést clearance as'per the rule of forest

' mnsemdhon act. 1980, Acmalty

vis the purely violation q?:[oggg " nsgtyfion act 1980,
: v‘!‘ 1‘,: ‘\-L ,-,_ io—o

éct proponent has molaie&Mﬁ“ e

o hereﬂmtECwassubéqueﬁtzQ‘ ‘

i allegations aid: shortcomings ia ot e

13 ergicompleely examifed b o
oidaged. decision ‘of grantifig Ec;,saq 0t

was-alg: eocamined and by

id 1mp,eft1’on on 12.03.2Q78; Hergcemm»subm:sszon of aRpTe

"_"‘{of EC does not arise. - %y

on 05.01.2017 to’ ML-B Hence, all

W
ShEs

: ;J-: "t to an. ex-

the RI-‘ area to the extent requzred by the fDllowmg due procedures as per Rules

. Point No.18. I submitted that 8 respondent has taken forest diversion of inine-
2, of 73.93 hectors in theye_ar 0f 1997 but the same user agency that is 8% respondent -

has been taken forest diversion of 1.9337 hectors is the same forest land in the year
2011 has been taken, which earlier within-the 73.93 hectors of ltmd for mining

purpose And agam 1.9337 hectors of fmmt land re drverted for oonstmchon of '

: Page 52 of 74 o

ft s alléged by the aﬁgﬁzﬁ@?g ﬁ'&c datéd 18.30. 2007'i S smoe:-._..:,,
ity Chidelines dated 09,09.2011. Itisapt ..

exxsnng dunng the gmnt of earlzer ECin °
e 7 d'c_zt.the...'-- )

Wﬂdent reczived IBM mmmg plan in | e




1y

/2 |

railway sliding in. saidulnama reserde forest compartment n0.27, it literally and - 53
categorically fully violated of forest conservation act 1980 in Part-C in chaper-1. para ’
mo. 1.7 sub—dass—(l)

' When anyﬁ;rest land of .any portwn thereq"zs asszgned to any authanty,
corporation, agency or any other organization wholly owned, managed or controlled,
by the concerned Stzztz/llman Temtory Government ‘and/ or the - Central
Ut inW corporatlon .agency, which has- -,
_' gmg or anypart theréof to jany other

£V That- iIZegal mzrung and fﬂagﬁgﬁfgs Sila Fidd o,
: malated,“the 8t respondent is pllgynzg }ﬁwor:gnth the natzomzl ecanomy and explmted;-:. e
turaI iresources. By . =

proponént has. followed alldha Protediges &,
. . Apeli ant.might. be unaw}kg" thqggzé;

2 s '%'Sencytoau';- i .%
naiis’ uhllzed by t}ie’ﬁ?rqec

R

: A ; : ; m;" Hwerfedfar §’ T
by thePro]ect DTOpOTIEE 'f*ulﬁiig“wz%cosis towirds i%ﬂeud ymen _
C‘A Ianda;ii'ibalent to the area diveried, lshandeg.over & mutated in the naime of"‘ '

~adare

Farest Department in revenue reeords R -e-m~‘

* "Birehu of ] ‘Minct 4 iderabad R q"“" 55 Lo %iction-on the
‘excess _produced quantity of Limestone i.e- 2256MT for the year 2018-2019.
(12,02,800MT .produced agamst the approved mining plan quarmty
12,00,544MT of Limestone). As per records, M/s Deccan Cements Ltd violated.
excess quantity of Limestone against the approved mining plan. However the

Royalty paid for the excess quantlty of Limestone. Hawever the overall quanhty
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% |
of the Lzmestone mining was within the consented capaaty as per CFO issued .
by TSPCB. | | |

V) It is observed that M/s. Deccan Cements Limited has violated the condition III of
’ specific conditions of MOEF EC No. 11015/642/2007-1A. H(M), Dt.18.10.2009 by
conducting Mining activity in Mine-3 simultaneously with Mine-2 . before
exhaustion of mineable Ore of Mine-2 and produced limestone 1000 MT in the year .
2014-15, 2, 29,400 MT in' the. yg%?@lﬁ" 6:and-1,81,000 MT in the year 2016-17 -
(Ulpto i date of 0401.20175si 2y | .hzzf of order issued by MOEE No. J=- -
/ - efz.hnnaement ofProductzon aapacity:. ... . -
i next EC order dité05.01.2017., "

| by lie TSPCB. L
vi} :_. ﬁgﬁcﬂdﬂdﬂf&dﬁtﬁ \.- to the Cement Pligztthe total area of
: 2 the ﬁggg 53.8 Ha and the’;Erembelf slopment requimd%eas pl:

*ﬁsﬂ’fﬁr the mdusby has developei; gzesnbei' o"]‘zs;s Ha in the pmms"a ofpli
. thet by meeting 33%kofq;m, butvqoi;ﬁ(lﬁlled 10 mtsmim perbel VA
g ; hé'ry in some pnrts The mdustry shall- develop addxtwn&fl'. ¥ :

ﬁ"‘ ML-Iarea : : o
: es?gDepartmenton23122~ ey

3

iz . -/cz-*onme's_j
irield ; the pmducbon q“&‘ ,

ssions @?’,’é"ﬂw zoadmg/unl e we
i yanding: ’f”e de"“’“""” by
eagin gﬁg L

.'," .: b g@/m—l}
e

X)
X
i) S dustry SH

it 1s observed that the pro]ect prapt has encroached in; to ' ; reserve forest

" area for the purpose of erecting some permanent structures like to sheds and
power plant to an extent of 8:00Hects, the  project proponent.is mstructed by the
committee to go for diversion of the RF area to the extent requ:red by the
following due procedures as per Rules
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| e

~

© Xiif)

. XiV)

B

The industry shall maintain and operate all the Azr Polluhon Contml Sysmms to
meet the Emrsszon Standards.

ﬂtemdush—yslmﬂpramdeandopemteﬁxedwaterspnnklersallabngﬂwhaul
roads to oantrol the ﬁzgztwe emissions. '

'Ihe mdushy shall maintain the ﬁequency of the usage of the thechanized toad
sweepmgrmdunestomnh‘ol ihz_fugz veemzss:ons '
TSPGB shall regularly n‘i&;mm‘ ngistey ﬁJr mnzplzance of envzronment '

; '“as 'Wel,i,as the 8'1‘ Rescg?r}der;

"s'r

& Dy T
sffollows - IR %N T
I “aNwm ﬁ-»q %‘T_ ,"w’r - ; ﬂf‘,\ﬂgx

?‘!

o,
gfé

e WL S e bl s AT
EsiNGTE

] Cf-IEWNA:LuMFEE‘EIﬁ" ﬁ»

12

within the IOKMs radius of the-Janpahad Darga at Nalgonda District,
owing to -the fact that the license/permission was granited based on the

' fmudulem‘ declamhan made by the 8th Respondent (M/s. Deccan Cements
Ltd., Nalgonda District,) in their Pre feaszbzl:ty Repart and for fazlure to

adhere to pollutzon norms.
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b) Pass any such order or further order as the Hon'ble Tribunal inay
deem fit and proper in the ﬁlcts and circumstances of the case. '
2. The Board has submitted report to Hon'ble NGT in 2016.°
3. The Hon'ble NGT,’ Chennai has heard the matter and passed
orders dated 18.12.2019 constztutmg a Joint Committee conszstmg of .
District Collector, Nalgonda jnqzu Sun‘yazft Dzstnct), Semor Oﬁ‘imal from
; and Geology_ . gpzir;m“fé'&r :
. ttst from - the; Telang ‘Sté;;é; q”lft,’ , |
P‘ rést Oﬁ'icer Nalgonda Dt’ss:gfing (Nﬁd %uryapet District) to mspect the 2 s
At the, %grg t status and complzanée ‘of

v LA

’of"‘jl‘k’?.ﬁiy Of mmmg leing ‘done’ or -. s

-umt m questzon and sub

i

g i;ﬁ‘t“ them and submwt. factu}l s 2

, zttee are as fallaws@;-_- 'h )
ihoHr Rao, RDﬁ"‘Suryapet

i G
.,M.u:»;ij‘sﬁl{ .
.;,. hr ' the%‘]'ﬁn! Commztteef-g. agﬂ?g £
2.2020. The: Joi @003}'7"“ ".

%%m&ﬁa"ﬂ' bze Jpé&gﬁ ;

‘@;g;'m ;

NGT Chennm._.'..._

6 The]omt wmmxttee“saﬁbmztted report ﬁ’Ho”‘bk

7 In thzs regard itis submztted that the Commzttee has remszted the
issues and the detailed report on the issues rrzermoned by.Hon'ble NGT in *
the Order dated. 04.03.2020 along ‘with . environmental cmnpensaﬁon.
assessment and also the i issues raised by the Applicant through additional

 written: submzssz(ms was submitted to Hon'ble NGT on 13, 08 2020 .
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8. The . case came ‘up for hearing 'before the Hon'ble NGT ‘on
'19.08.2020. The Hon'ble NGT, Chennai vide Order dated: 19 08.2020
stated the following:
"The Committee have a'ssess,ed'the environmental compensation and
they want thfs Tribumzl to approve the same and pizes appropriate .orders It
) maybe menhaned here that ;.i 1,srm>t fgr the Tnbunal to pass any order in.

' j&ggl}ﬂ:;‘i‘"dﬁx’gst the alleged

1 ug- pass apprapna%%%’grs -

i "-.: a égmflmnce report r w:’fﬂr_ 1

,‘_ opxmon regardzr;g the report at thzs stage *Thew{ ifm g

AHaken an}gﬁmi’;‘bas before the rxext hearm Hate,
i f.:; ; 3B N
“tgg uqf further achon aken

R
:

& 4. 9. In compluznce untﬁ’g(ffd
'.6‘:’ . i “ 72

el n»hu

'ﬁker jbr suppress:on of the dust emzsswns. 'Ihe mdustr_l/ has

r ta the t%used for
for ddﬁg:sgc water

e

consumptwn
4) The mdustry is usmg 3 mo's of Road .Sweepmg machines to

.sweep on the raads within the mdustry to control fugztzve eniissions. .
5) The mdustr_:/ has proznded Sewage Treatment Plant (STP)-at .
colony jbr the treatment of dornestic waste witer generated fram mdustry

. Page570f74



and colony. The samples were collected on 19 06. 2020 from the STP Inlet . -
and STP outlet. The Analysis results are within the prescnbed standards

The Analysis report is enclosed.
6) The kilns 1 and 2’ are provlded with RABH & Pulse Jet Bag
filters respectively. The industry has ESP's for cooler - land cooler -2. o
7) The ir‘l:da"stry,has , .- xdgd(dgst collect:on and extractwn systems ST

_ the pracess ?-% :
8) The mdustry has Rrovid 7k dbsﬁ'or stor_age-_.of coal t_md other raw

e ShpEeded. lm coehnuous st%omtonng o
a'sy, f the 10 stacks aru&rS‘CAA M tqtzbns and mnnect:mg}a_mq TR
e ,-SPC&Mer The same f—%ﬂft ed‘regularly jbr gl

by g e {9

Mzne-2 was noFm aper;hon

" condua?e
lonitoring™ Nies are wzt;n%
aﬂsw%enclosed (Annexum

“ erghey o the @ﬁjyé*w " zﬁ% :

h. mmgét ozﬁ at‘--

it 8-,,;‘ =2 ne,

was observed unng momton' ok
ek fg,_.gg;,f-t :H ] 2

Mercury(Hg) ~—BDL

Observations made during Sumpliﬁg:
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1).The industry was: operating the Boiler at 60.TPH Capacity Eq
during the momtormg ' IR

2) The industry pramded Electrostahc Preapztators (ESP‘s) as "Air.
Pollution’ Control Equzpment s0 as to control stack emissions & it is in -
operation. '
:-+:3) The Hezght of the stack attache:i to chlmney is 75 meters

ff' ]
T ;»5bservahons made dun : ‘?‘; %
f 1).1.3-u-ring' @{M#ﬁ wﬂﬂm‘mwg@emhng at 335#__
_aaiy agaznst tﬁg&ed capaatyl of 3650 TPD. A : ‘-
S0) The Hldig,s § provided Reverse Air ug%%a%;e (RABH)

\Lf’ = ‘ s ALY

”'qn Conﬁol Ef;uzp ent to kzln-II to: con%g‘l st ck éﬁgusszons &

‘*ﬁ-‘

51 % wa-f

>
{-‘

oy afe:as{assﬁgﬁt ?ai&fg

-"M

o % TN

‘13.The:, oqr;d dssued. d'rqegazmgp;

b Sl b

A'thereport subrmtte by the Telangana

State Polluuon Control Board So, the matter was ad]oumed for that

purpose. . o : e . " S

Page 59 of 74



33.Again the matter ‘was taken on 22.02.2021 and this Ttibunal had given d
liberfy~ to the parties to file their oojecﬁons (if any) to the sﬁbsequent-repoft .
filed by the Joint Commlttee and then, passed the followmg order:-

.“5. .We -have eceg) - the Joint Committee. repart dated ... ...
- 19.02.2021 conszderiﬁ eﬁ?ﬁs fled by the applicant. However;. .-+
‘we have not redq_ved-t . 1t report to be ﬁled by the___. C

- MoEF&CCas direc'ggi' i

et tjs:‘ég jw-a'epresented the counsel appeanng
“'for the MoEP&CC wahted sam}! ré time for filing the report. . -

' 7 “The report Iéd %:Ezgmt Committee recently alsg: does :

<0 show the status hefiﬁ;ﬁi‘%’blxxure measures takerii respect of .

é}'h' ine-I directed to- ca,mp zed by the)SH' respondent : lso -kave
. ot menhoned as to: ot fiers any%ezxcess mmmg -has been dona.:
. eﬁ‘cmﬁched ‘area and’;whattzs; theraction. taken by -theiy v,{f; gt
j ll 'l; 5

pyalty of zxcess mmmg mzd penalty thereof except s
cation, of the sange. ‘What aré ﬁ{ﬂ*te §teps' o
{arel the forest afeb\ﬁas%}“ ;

e not gwen thﬁ@etml

'ﬁlmpensatory aﬁ‘orestatz' 3 7%
mutated in thenmne;? st B)

. 'u utation and steps

et : :-. .."‘:' ’» ' ! “‘ Ao |1ng :f\ﬁ llm ¥ :" :" ) :
i gy along withthe’ joint - mittee. report, the. extenit’ of ‘thet

. : ', Comperisatory Amestdtto dz'awfﬁ%tally with the airfuui‘ -w
3 : _...-expected to- be angferredts : Compensato_(yr._ $a
k = cjﬁztta i )'also dzrected to explazmt

subsequent report to -be,
[ EP& GC are d:recte o'su%he;.report tqf thxs T""A ; :;,,, :
1@2\0320,2'_ B’y ‘e-filing ini. th j’bmﬁ»"bji ; ed?"-; _'

SEDR: }Zlgmmgm}b R

;ui’ed’ usgfex,ﬂ P

encroachment into reserve forest land. Pursuant to the 'same, the -
Telangana State Government vide Lr.. No.1312/ FORI(1)/ 2614 dated

22.04.2921 submitted an'enqu-ilfy report to the Integta’tegi Region:al Office,
=3 Page 60 0f74 | ok



él

| Hyderabad and .on, that - basis, the M1mstry vide Lr. dated 05.08. 2021,
' 1ssued a show cause notice to the pro;ect proponent namely, M/s. Deccan .

Cement Ltd. for its, non-comphance and vxolahon of spec1f1c condztlons

f“%ldenced by Armexure A1

%ﬁ‘"ﬁq i

Py

) - es theregw der. The% ﬁegmnaltaEi’npdﬁ_; ﬁ %

Sogas W ‘u. ; iy
4 'kii e 07 os%zéii %ﬁoted-, e ing

”’“?ﬁ”‘“ﬁ‘i’*d‘““ :

-con51dered= the natl:lre of vxolatlon commltted came to the conclu51on that

o0 pféh-‘eﬁsif '

ptoposal with fcjlloWing‘-addit'ional'eonditi.()ns; eﬁdenced by .Annexu_re -

- A2 produced along with the r_eply:-
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62/ . "a Committee decided to impoae a penalty of 2 times the
: NPV as per pro'vt;sx'ons made in the comprehensive guidelines' hand
book under section 121 (iii) (a); | 1M
b. The violation committed by the User Agency / Forest
Department officials shall be dealt as- per the provisions made ‘in
-:-}State Farest Act or FC n?ct,mg 13 Rules and gmdelmes made. there S,

e ._\.

Prgpared by any com’;ﬁdém ﬁers’ ‘.
Tegproved by the auefw*ldf?e Mzrden and ’"‘P’em?ﬁtma.
f of the User, Agency, ‘e, Thihus: 4

- erection; of&xfwﬂ’gﬂ&ﬁary .,. ;

: fﬁ% JJ*, ;SW L &n{\j \
in -w;thﬁ?&!@nga shall nat e felledﬁ-w & g
1 Concemed UssmAg'. Y .

rmn; restry-ad P tithi
D :mﬁvw‘%n "” A

e ewdenafe@w_z

authonty in the matter and subsequently, the Integrated Reglonal Offxce, o
Hyelerab_ad vide their Lr. No.4-TSC-182/ 2021-HYD/ 116 dated 30.07.2021.,

- conveyed .the revised Stage-I (In principle approval) under Fo,rést e
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63

(Clearance) Act, 1908 for leEISlOR of 8. 02 Ha: of Forest . land in
Saidulunama Reserve-Fores,t of Su.rya'p_et Distt'ict for estab'lishment of part
of ra11way siding and assoc1ated actlvmes and other permanent structures

- .in Suryapet dlstnct in favour wasﬂhgiliespondent for a penod of 30 years,
. L ’ ‘-.‘.“!A; p

Bvidi yc’l by Annexure — A3. . 'I'-he

: sub]ect "-to .certaif’. condmgr‘ts‘”‘% o

’J”ﬂ e

has requested me"I'nihun

e F 65}, s 71‘;.,
The authontles ‘g:e% o not p,roperIyﬂ"‘fkn

thé?iSth Respondent haé‘;
.{@&Q"‘k LT,

t"‘ﬁ’y

' 38.H'§E. ¥ %“a%wh *app.éaei‘rn 'mﬁbefson;.
' ) %‘”ﬂ:w’“"“-"wwmm‘*“‘" R -
5] s BtvRespotitien

wﬂ‘éﬁgﬁ'ﬁu-ﬁ)ﬁmm&.l Caiginds SRS .J

,,,u.\

39 The apphcant subxmtted,,that neﬁ'her the*}[olnt Comnuttee nor MoEF&-CC-

* -undertaking glven by them in the earlier pern'ussmn granted for

- conversion of reserve forest for non-forest” purpose dunng 2007. The
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’ ‘ v . . ' .
; 5 . By Ty
7 '.‘-.. 6 . . l’__‘ R
5 '

'extent' of dainage caused is 'aléo,not properly considered. -'_I'hey_hax"re' also

T

S not properly considered the extent of excess mining done by them. .
A0. Th'e learned counsel appearing for the Sm‘Respond'en't./proj'ect proponent -

has filed: detalled written suhmuss'on, wherem they have categoncally

. ' IHW <
S ‘and at the. reques%

‘\{H--,.

,.,..»:fﬁ

‘e approvaI he§ be@ ‘grﬁ
e :‘s& 2
c“émezd ftﬁd&*g’ﬁ hefies

ARy s
‘ R """‘“M&i‘ ) .
5”;, ;
f).led the correct glsta.nce has;p

42. As regards pollution is concerned, the Telangana State Pollution Conﬁol.-
Board had unposed a penalty of Rs.28 Lakhs for deviation in polluhon
' norms over certam penod and the samne has been pa.ld by the 8th’
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Responde.rit, evidenced by ‘Annexure -1, Cheque 1ssued by the 8th .
Respondent dated 11 11. 2020. They have also undertaken to comply w1th
- t_he directions issued'to arrest pollu,tibn. |

43.As regards the development of":eenbelt is concemed there was a deﬁcxt

e ,of" forest

O %

3%y and the Sage -

MO Y
o

‘-found by the~Forest Dx%asmnal Ofﬁcér

«:w St

46.We haveeorisi

for the respondents and the apphcant appeared in person and also written

B submissions submitted by both 'the' parties. '.
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47 Lfne pomts that arise for consideration are:-
a) Whether- any pollutlon has been caused ‘on account of the N
operahon of the 8th Respondent umt as alleged by the '

li;cant?

L R

§e<.;.-,5“17,¢}~. ‘ "*\,ﬂ )

)
¢£} s -¢ I3 ‘A’{‘éﬂf

:*g""

Forest Clearan'ce (FC) granted etc.

49.As fer as the environmental issues are concerned, once the Tribunal had

takeri cognizance of the matter, merely. because there is lack of pleading on

Pege 660f 74 -

condmons unposed u1"idz : 'elz; 'd"i‘nronmental Clee;enee:(EC)"aS : '



47-*

certain aspects will not prevent the Tnbunal from taking into -account
subsequent facts that have been brought to'the notice of this Tribunal for
: consideration and issuing necessary‘ djrections in this regard.

50. Tkus Tnbunal whlle cons1de 4‘«‘gwthe nature of allegatlons made and further

W,.,.}: F. Cegea D433 NG

o atédr 042@3%1’11&} \“

agam and envuonmental compensahon was a95essed at ‘Rs. 28,20 000/ -
applymg the formula evolved by. the Central Pollutlon Control Board in
this regard
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52.1t is seen from the written submissions submitted by the counsel for the 8t
Respondent that this amount has been dep051ted by the 8th Respondent

53.As regaxds the excess mining is concemed the comxmttee has found that .

%
\' 'l-.:\,!' 3

o e
was sorfie ‘excess quantxty t%.h’ﬁth’éagpproved xmmng plan, but they have
R
pa1d the roy lty for the saqere §xNBu ‘1;:’1' ‘act 1t was -y ‘thm the consented

i3 '_'l, ’5

an

e
anted and as

-.a.L, ““‘r‘z -....‘.r,',,_"-, : . s
So that questxon has’ ’been ansv?é‘he ¢ Byt

ot that though asi,:p_ef ¥
x{-‘g—a;,.“ ;

55.As regards the v101at10n of Environmental Clearance (EC) condltlon is .
concemed the MoEF&CC should have cons1dered the fact that- without

exhausting Mlmng Lease No.2, the-y ‘ought not have: proceeded with
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“lat N

49

: sxmultaneous mlmng in Mmmg Lease No3 that will amount to ﬂlegal'

-

mining and the quantlty has to be ascertamed and for that also, the actual

‘value of the mmed artxcles should be collected as compensation for ﬂlegal

: mlrung of the condmons mmposed@ﬂllus_also W]ll have to be worked out by

d.*i,ct' d

of the. sclentlflc survey cori

\(A":_‘-”ﬂ*i%gbsghce of the ‘

g;se, ofe?ascertalmng tb *‘*aq@é] *extgn

\'1" S

,n _'. c
‘hd%;)ﬁ a3yt
N .o 'l)

. g Wiy

J..W, 5% 2

'd wé‘dgnot’ﬁn& aﬁ?’ reas;”bn to :

L }ﬁ? -
o b g an

E98%, cess forest land
.%,J

encroac'hed“by the '8&1 Respondw"l: and ‘the sarhe has been cons1dered by

‘ﬁ-«s-.a »“"
i v

. that right of the applicant is left open.
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o

57.50 under such cifcumstahc‘es, we feel that the a_ppﬁcaﬁpﬂ can be disposed

of with following directions:-

a) . The Mining Department 1s d1rected to ascertam the excess quantxty'

_ﬂ«mu.'y., .' z sk

w"‘“&h Resporid"""*I "a'ftem followmg *tIffeb iz

: W 2 e L .
g FHepgrtment: is also directg
i '%d s\“ .ultaneously d,qne e

-_ :\"Mnn

e %
ermttee that'only 8. 05** a. of forest’.land has been encroached '

before the appropriate fgi'pm in this regar_d. is left open..
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Wil
€) The 8h Respondent is djrecte‘d to .co'mp-lyl W1th all the ditections o
4 lssued by the Telangana State Pollutlon Control Board for the

purpose of maintaining the Amb1ent Air Quahty and sound

1 - ;pollutxon to- av01d comﬁgﬁlamt*m ﬂ'us xegard in future.

R4 AR A

oyl agamst the 8th, Reégond

.g T

W g
,g o J’! O v

: v__.'é‘i’l:{&n of- envuoﬁfﬁé"ﬁtai compensauon for the.m olati

4._. & 'i’, . ."-.-. E ‘ .‘
i Tiﬁ’asr reason to dJrect ﬂ§ gog%s* Dep_ Ten

Y ".:('k,,um-* g

P‘%ﬁ*’” , "

apiﬁropriate action: against the 8th Respondent in accordance ‘with
. law.
'58. The points. are answered accordingly.
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e

. . In the result, this apph’catidn is disposed Bf as fc_)l'lows':-.

‘\. .

5,’, ) ‘f_'_'\ . .
@ The Mmmg Department is d1rec:ted to ascertain the

excess quanhty of hmestone mmed over and above the .

the Mmmg Plan and assess

i : due process in accordﬁhce w1th law.
f" e
. %ﬁw ’ ' :

"ﬂasu,h 8. been obs,', %

n“-

applymg the Forest (Conservatxon) Act 1980
c(iv)) The right of the applicant to challenge the ﬁnaI.StégeQ
approval - granted under Section 2 of. the Forest |
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(Conservatxon) Act, 1980 before the appropnate forum -
in this régard is left open.

(v) The 8t Respondent is d1rected to comply mth a11 the

0
513

0 !t, ] >
Control Boar%.gé .

SERERE e

penodmally mspect the operatlon»

B *ia & g
; Resg%n‘ it 'pm accordancé‘? with ﬁmlaW
: : 7 m fg&ég& :;,@g

:.ort@ental c:ompensatldﬁ;} f

iF .
5

"«‘

A1yt
-._: % "'w

(Conservatioh). Act, _198_0 as provided’ under Section 16

of the National Gréen Tribunal Act, 2010
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(viii ) The Mining Department is dxrected to penod1ca11y

inspect the mining areas ‘of the 8t Respondent umt SO as

“to ascertam as to whether any excess mmmg is bemg

-done by the 8T,

da,
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zg\gsndent and 1f 1t is found on .
‘-;"!}'szq:( » ¢ : * vt e
e Jlggyare '-.dix_e'cted to - take

appropnate ac%on t the 8th Respondent in
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. O.A. No.33/2016 (SZ),
18t November, 2021. Mn. -
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60 W1th the above observatlons and du‘ectlons tlﬁs appiicaﬁoni's dlsposed ‘of.._ '
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HIGH COURT FOR THE STATE OF TELANGANA 324 ]. :
ATHYDERABAD * .. S

' WEDNESDAY 'mp. SECOND DAY op FEBRUARY -
TWO. THOUSAND AND TWENTY TWO.

' "¢ ) PRESENT
THE HON" BLE THE CHIEF JUSTICE SRI SATISH CI'IANDRA SHARMA
' AND
. THE HQN BLE SRI JUSTICE ABHINAND KUMAR SHAVILI _

“WRIT PET]TION NO: 32902 OF z(m e

Between:

‘Vakkanti Kotmwar ‘Rao, S/o. Late Vakkanti Narayana, Aged 53 Ycars, Komatxkunta Vﬂlage,
Palakaveedu Mandil, Suryapcta sttnct Telangana . ’

. ’. B ...Penﬁoner _

S Umon of India, Rep by its Pnncxpal Secretary, Mmlstry of Enwronment, Fore.st and -
_Climate Chang::, Paryavaran Bhawan, CGO- Complex, Lodhi Road, New Delhi-110003
2. Stateof Telangana Industnes and Commerce Department, Represented by its Pnncxpa]
Secretary
3. The M‘mistry ngmnronment and Forests and Climate: Change. F.C. Division,
Represented by the Inspector General, Paryavaran Bhawan, CGO Complcx, Lodhi Road;.
New Delhi=110003 ' _
4. The Ministty of Environment and Forests and-Climate Chiange; I.A. Division, Inspector
~ General Paryavaran Bhawan, CGO Complex, Lodhi Réad, New Delhi-1 16003
'S. The Regional Officer, Ministry of Ehvironmental, Forests and Climate Change, Regional
_ Office, Aranya Bhavan, Opposite RBI, Saifabad; Hyderabad, Telangana ~. 500 004
6. The Directsr, Department of Mines and Geology, My Home Sarovar Plaza, H:No. 5922, .
" FlatNo. 203 &.204, 2" Floor, ShahpurWadi, Adarsh Nagar, Hydcrabad .Telangana -
500063 .
7. Special Secm;:ary Envxronment Forest, Sclence and Technology, Rep by xts Secreta:y
- Aranyabhavas, ‘Hyderabad, ’I‘clangana State. * - .
8. The Member- Secretary, Telangana State Pollution Control Board, A-3
. ParyavaraiiBhavan, Sanath Nagar Road, SanathNagr Industrial Estate Sanaxh Nagar
Hyderabad; Telangana- 500 018 '
9. The Envirenmental Engineer, .Telangana State Pollutlon Contro} Board chxonal Ofﬁce,. .
: H:.No. 6-2= 888/B 2nd Eloor, Laxmi Complex, Near Clock‘l'ower, Nalgonda-508:001 -
10. The Depaxtment of Forest, Rep-by its Principal Secreiary, Head of Forcst State of
: Telangana,Dammapeta Telangaria 507306 .
11. The Pnnc1pa] Chief Conservative officer (HOFF), A ythavan, Hyderabad Telangana .
12. TheDistrictForest Officer, Suryapeta ‘District, Telangana. : :
13. The Distriet:Collector, Suryapeta District, Telangana. :
14. M/s. Deccan'Cement limited, Rep by its'Chairman, Deccan Chambers Opp:

Nxm‘sHospntal H:No.6-3- 666/B Somapguda,Hyderabad— 500 082 _
: . _ Respon‘den‘ts '

. Petmon under Asticle 226 of the Constxtutxon of India praymg that in the cu'cumstancgs
. - stated in the:affidavit: ﬁlnd therewith, the High.Court may be pleased to-issue g:writ in the nature
_-of writ of Cemoranﬂed Mandamus Ajcalling for the. records pertaining to the lllegal.mlmn '
activity of Respondzm MNa.l4 bemg permitted by the Respondént No.1 to 13 in ‘Compartmient
NG .27 of Saidulnama Resérve Forest, Mahankaligudem Village over an extent of: 73.93 Hectors
- .(ML-2) and the illsgal mining of the Respondent No.14 being permitted by the-Respondent Noi1
“tor 13 in; Compartment No. 26& 27 of Saidulnama: Reserved Forest, Ravipahad Vr)]agc,_
‘Palakeedu Mandal, :Saryapeta District (MI-3) over an extent-of 183.11 Hectors and quash the .
permissions allottc& 1o ttie. Respondent No.14 as the same are illegal, arbitrary; highhanded:and
in violation of varjgus: mandatory conditions of the Environmental and Forest: Cleamnces issued
to the Respondent No.14, in v1olanon provxsions of Exmronmcnt 1mpact asSessmenr (EIA)
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e tifeation SO No. 1573 ( E )dt.14-09-2006, in Violation of statiitory compliance notified vide

- Office Memoranduriy fE;No.22-34Z2018-IA.III 'dt.08-01-2019 by the Ministry- of Environmerit, in 5

_violation of Varjous' provisions of the MMDR Act;1957, in violatiori of provisions of Forest

Conservation Act,1980 and Envitorimental Protectidn Act,1984, in ‘violation. of the nghts-

guaranteed to the Petitibrier under thé-Constitution of India. B)Calling for records peftaining to
the proposal of enhancement of the Bhavanipuram Limestone: Mine-3 for Increase of limestone
Production From 2.3t 4.7368 Million tons per Annum and-expansion of Ceinent Plarit from 1.8
MTPA to 4.0 MTPA.bY. installation-of new unit riear existiig cement:plant complex located in:
SyNos.l to 6, 6&5/AA6E ,612, 6/3,6/4,6/5,6/6,6/1,6/8,6/8, 6EE, T/AA8 Yo 19 and 31

" Mahankaligudam Willage, Palkeedu -Mandal, Suryapet District ‘Vide. Public Woties- both-

dt.5/11/2021 and qifastr the said proceedings as the same are illégja'Laxfb.iW—,h%_Ei?héﬁ&d i
violation provisiong. of Environment impact assessment (EIA) notification. SO -No. 1533 ¢ E
)dt.14-09-2006, in:Violation of statutory compliance notified vide Office Memoranduh E.No22-

- . 34/2018-1A.1I1 dt:08701/2019 by the Ministry of Envirenment, in violation of Various, provisions.

of the MMDR Agt,1957, in violation of provisions of Forest Coriservation. Act,1980 and

Environmental Protection Act,1984, in vinlation of the rights guarariteed. to the. Petitiiver under

the Coiistitution of India:C)Direct the 1st res:pondexit.ftp-".Stop the illegal mining and enhancement
activities that had been, carried out by the R,equndent No.14 at Bhavaripuram Limestone Mine-

ML- 3 to an exten}iof 183.11 Hectares situated in -.-Compartmcnt';Np;?G and 27, Saidulhama:

- Reserved Forest, Ravipahad Village, Palakeedu Mandal, Suryapéta District: . :

IA NO: 1 OF 2021

ML~ 3 which:is situated:over an extent of 183.11 Hectares situated ir Compartment No.26 & 27,
. Saidulnama Reserved Faorest, Ravipahad Village, Palakéedu Mandal,  Suryapeta’ ‘District

‘forthwith pending disposal ofthe present" WP.N0.32902 of 2021, on-the file of the High Court.

Counsel for the Petitiotier + SRI.V.MURALT MANOHAR

Counsel. for the: Respondent Nos.1,3 4&S5 ¢ Sri.Namavarapu Rajeshwm‘ "R':,lo, Asst.

" Sol.General : . ,

Counsel for the Respondent Nos.5,7, 10 to'12 : GP for Forest
Counsel for:the Reéspondent Nos.8&9 : Sri.P. Shiv Kumar, SC
Counsel forthe Régpondent No.13:-GP. for Revenue’

Counsel for the Respoxident No.2 :GP for Mines & Geology

The Coutt rrade the .folldw{ng. :
ORDER
Learned counsel-for the petitioner, h-as vehemently argued befare. this Court that in
spite of fhetye b.gipg;-gg; order passed by the Naﬁohal Green Tribunal '(-NG'I})",: the respondent
No.14 ' is cafryin__g ;,out illegal mining in re_speét of rh.i.n'ing _lg,ase. N.'Q.;_S; ‘situated i-n_
Compartment Nos.26.and 29. - , ' '
o Parqgraph',’zli{.o,-lssl of-_fh‘e order, passed by theNGT rgad,s'gsj t_-x'nd'er:- ,
“As iregards the violation of Environmen,tnl'-lCleﬁranca (EC) ccn‘,dit.ib‘_n
is concernéd,. the MoEF&CC should:have. considered the fact that ﬁ'i,t'h.t'!i.xt '
exhausting Mining Lease No.2, they ought not have 'broceeded': with
'shnultgnéo@ rining in Mining Lease No.3, that will amoiuit to -i!ljeg_'a'f 'iii'in?ng'.;.
and the quanfity. has to bqésce’rtﬁined and for thﬁt also,:the actyal valuewt.iﬁ‘ﬂi,af :
“mined arﬁela.shonl_q be collected ;as compensation for fill§g31 mining of the:
co,hfliﬁons.'.impg?éd. This: also will have to be 'worked out by 't_hg--lﬂ:inipé.
.Depﬁrtme‘gn_t_{. and this amount also will _hayve to be collected i.'rt,im' the 8" -

_Resp_om_len'_t,._ ,aPart from royalty -an.d' penalty. Since on ...t'h'é basis Ofthe’

~ .Petition under Secnon 151 CPC: 'pray,ing ‘that in th_q._ciréums;gnces stated in the:-gfﬁd‘aaii'.t:«
filed in support of the writ.petition, the High Court- may be: jleased to direct the-Respondent No.1 -
to 14 to stop illegal mining activities of Respondent No:14 in Bhavanipuram Limeéstone Mine -
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‘sclentlf c Wl'vey conducted in the. presence of the Drrector, Survey of Indta,

3 Revenue Oﬂ'relals and Forest Department and havmg found that 8,02 -Ha. ‘of
excess farest iand that has been encroached upon by the ol Respondent for
their purpose and in the absence of the further sclentlflc ewdence, except
relying on the District. F orest Officer’s report, we do-not. ﬁnd any regson fo -

jnterfere with the same, especially when. even the Jomt Committe¢ has -
observed in. the earlter report that the detaxled survey wﬂl have ‘to be. .
conducted for the purpose of ascertainlng the actual extent ot‘ encroachment oot
into the reserve forest area and that has been done later and. the excess area
- encroached upon: by the g™ Respondent has been ascertained -and ‘'we do not
find any reason to interfere with the same.” , )
" The aforesaid order makes it very clear that the. NGT after hearmg the- partles at

léngth has amved at a conclusion that illegal mining:is going .on in respect of- mlmng lease

- No.3 and even. the forest land to the extent of 8 02 hectai'es has been encroached upon . by

the respondent’ No.l4 The undlsputed facts also reveal that there is no: appeal preferred
-agamst the order -of the NGT. 4 _ _

A categoncal questlon was asked to learned counsel for thc respondent Noil4
regarding environmental clearance in respect of mining lease No.3 and she has drawn- the.
" attention of this. Court towards the order dated 05.01.2017 "passe‘d by the Ministry of
Envxronment, Forestand Climate Change ‘The order was passed in: ‘the year 2017, whiereas
~ the order of the NGT is dated 18 11.2021. Meanmg thereby, the NGT has latcr on passod a

detalled and an exhaustive order in.respect of mmmg lease No.3. '

Carrying -out mining activity thhout envuronment clearance certlﬁcate is
lmperrmss:ble inlaw,

Resultanfly, till the next date of hearing, the respondent. No.14 is restrained:from
~ carrying out any mining activity in respect of mining lease No.3. However, it shall:be open
to the respondent No:14 to file an appropriate application before. this Court in .case they
. complete all fornislities for prpcee‘_din_'g ahead with the mining activities.-

List-on 27,04.2022. .

HANDRASEKHARARAO

-N.G
SD: N. EGISTRAR

ASSISTANT REC

I/TRUE COPY/}

1. The Pnncxpa] Secretary Ministry of Environment, Forest and Climate Change Union of
India, Paryavaran ‘Bhawan, CGO Complex, Lodhi Road, New Delhi-110003-

"The Pnnclpai Secretary, Industries-and Commerce Departmcnt, State of Telangana,

. The Inspector General, Ministry-of Environment and. Forests and Climate Change, F.C.
Division, Paryavaran Bhawan, CGO Complex, Lodhi:Road, New Delhi-110003 :
4. The Ministty: of Environment and Forests and Climate Change, L. A. Division, Inspector

General Paryayaran Bhaywan, GGO Complex, Lodhi Road, New Delhi-110003
" 5. The Regional Officer, Ministry of Environmental; Forests and. Climate Changc, Regional
Office, Ardtiya BhaVan‘ Opposite RBI, Saifabad, Hyderabad, Telangana - 500004

ol
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' 6. The Directory Department of Mines and Geology, My Homie Sarovar Plaza, H:No., 5972,
TFlat No. 203 £:.204, 9" Floor, ShahpirWadi, Adarsh Nagar, Hyderabad, Telangana:-
500063 o PSS LR RS
7. Thé Sectetaty,Special Secrétdry Environment, Forest, Scietice and Techrology, - - -
Aranyabhavas, Hyderabad, Telangana State. C e .
8. The Member Secretary, Telangana State Pollution Control:Board, A-3, :
" ParyavaranBheyan, Sanath Nagar Road, SanathNagr Industrial Estate, Sanath Nagar, .
. Hyderabad, T¢langana. 500018 - - . L L
9, The Envirofiraétital Engineer, Telangana State Poliution Control Board, Régional Office, .
© " H\No. 6-2-888/5; 2nd Floor, Laxmi Complex, Near Clock Tower, Nalgonda- 508 001 -
10. The Principal Sgétetary, Department of Forest, Head'of Forest, State of - o
' Telatigaria,Datisfiapéta, Telangana 507306 - - - = S -
11. The PrineipalChief Conservative officer (HOFF), AranyaBhavar,- Hydérabad; Telangana
12, The District Forest Officer,-Suryapeta District, Telangana. .~~~ . - =
13. The District:.Collector, Suryapeta Disttict, Telangana o .
14. M/s. Decéan Cement limited, Rep by its Chairinian, Deccan Chambers, Opp: -
-Nim'sHospitzll HEN0.6:3-666/B, Somajiguds, Hyderabad- 500 082, (RR-1.10 T4 by
15. Two CCs to#he/GP for'Forest, High Court at Hyderabad (OUT) - - .
16, Two. CCs to:4heiGP for Revenle, High: Court at Hyderabad (OUT) -
17. Two CC's te:h&:GP for Mires &Geology, High Court af b derabad (QUT]
» 18. One CC to SRL.V MURALI MANOHAR Advocate [OPUC} - :
- '19. One sparecopy . : _ B
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“DATED: 02.02.2022,
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-~ WP.NO.32902 OF 2021

' DIRECTION




AN THE HIGH COURT .FOR THE STATE OF TELANGANA AT :HYDE
WEDNESDAY THE THlRTIETH DAY OF MARCH TWO THDUSAngD
. TWENTY TWO. . /
'PRESENT ' o
' THE HONGUR’ABLE THE CHIEF JUSTICE SATISH CHANDRA SHARMA '
~AND "~ . - -
THE HONOURABLE SRI JUSTICE ABHINAND KUMAR SHAVILI
" WRIT PETITION NO 329 }OF 2021
Between -
Vakkanti Koteswatr Rao, Slo Late Vakkanti Narayana Aged 53 Years Komatlkunta
Village, PalakaVeedu Mandal Suryapeta Dlstnct Telangana
_ v ...Petitioner

AND

1. Union. oﬂndla Rep by |ts Pnnclpal Secretary, Mmlstry of Enviranment, Forest

and Climate Change Paryavaran Bhawan CGO Complex; Lodhi Road, New’
o Delhi-1.10003: ;
2." State of*T'elarigana,. lndustnes and Commeroe Department Represented by -
. ¢ Its Principal Sgcretary . .
3. The Mlnfst;;y of- Enwronment and Forests and Climate Change. F.C. Dwnsmn _
~ Represeiited by the Inspeetor General, Paryavaran Bhawan CGOo Complex.
" Lodhi Road New Delhi-110003" - .

4. The Mlmshy*of Environment and Forests and Climate Change IA lmsron
Inspector General Paryavaran Bhawan, CGO Complex, Lodhi Road, New:

: Delhl—113

5. The Reglonat Officer; Ministry of Environmental, Feres’cs and, Chmate Changde,
. Regional Office; Aranya Bhavan, Opposnte RBI, Saifabad, ‘Hyderabad, '
Telangaria:- 500 004
8. The Director, Department of Mines and Geology, "My Home Sarovar Plaza,
H.No. 5-922, Flat No. 203 & 204, zng "Floor, ShahpurWadl Adarsh Nagar,
o Hyderabag, Telangana- 500063
7. Special'Secretary Environment, Forest; Science and-Technology,. Rep by its
. Secretary/Aranyabhavan, Hyderabad, Telangana State. . _

8. The Mambar:Secretary, Telangana State.Pollution’ Cohtrol. Board, A-3,
ParyavatanBhavan, Sanath Nagar Road, SanathNagr Industrial Estate;.
Sanath Nagar, Hyderabad, Telangana- 500 018 . ..

9. The Environmental Engineer, Telangana State Pollition Gontrol. Board

" Regional-Office, H.No. 6-2-888/8, 2nd Floor, Laxml Complex NearCJeck

.+ Tower, Nalgonda- 508 Q01

10. The Department -of Forest, Rep by its Pnncipel Secretary Head of Forest
State of' Telangana Dammapeta, Telargana 5073068

11.The Principal:Chief Conservatwe officer- (HOFF), Aranythavan Hyderabad

' Telangana: ._

12. The Districf Forest Officer, Suryapeta District, Telangana.

13.The District Gollector, Suryapeta District; Telangana

14.M/s. Deccan Cemerit limited, Rep by.its Chairman, Deccan Chambérs, Opp:

Nim' sHOprtaI H.No.6-3-666/B, Somajiguda;, Hyderabad 500 082
Respondents

13241 ]: '.
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. Petition under ‘Article 226 of the Constitution of India praying that in tfie
circumstances stated in the affidavit filed therewitn, the ‘High Court may be pleased -,
to issue ‘a writ in the nature of writ of Certiorarified Mandamus Ajcalling for the:

records pertaining to. the-illegal mining activity of Réqundent__N'q.'jl_l_}--;l_;.gi_r-ig.pgrmit't'_'ed
by the Respenmdefit No.1-to 13 in Compartment No:27 of Saldulnama Reserve

Forest, Mahankaligudem Village over an extent of 73.93 Hectors' (ML-2) and the. -

illegal mining of the Respondent No.14 being permitted by the Respondent Nout fo

. 43 in Comparifiefit No. 26& 27 of Saidulnama Reserved Foiest; Ravipahad Yillage,

Palakeedu Mandal,. Suryapeta District (M1-3) over an extent of 183.11 Hegtors-apnd

quash the pefmrissions allotted to the Respondent No.14 as. the same are illegdl,

. arbitrary, highhanded and -in violation- of: various mandatory conditions .of the

Environmental :and Forest Clearances issued to the Respondent No.14, ir violation

provisions of Environment impact assessment (EIA) notification SO.No, 15833.( E.

)dt.14-09-2006, in Violation of statutory compliance-notified vide Office Memgrandum.

F.No.22-34/2018-1A.11} dt.08-01-2019. bythe Ministry of Enyironmen't‘. in violation of
Variaus provisions of the MMDR Act,1957, in violation of provisions of Forest

Conservation Act 4980 and Environmental Protection Act,1984, in violation. of the

rights guaranteed fo the-'Petitioner under the ‘Consfitution of India.. BjCalling for

~ records pertairiing.to the proposal of enhancement of the Bhavanipuram Limesione

Mine-3 for Ingrease of limestone Production From 2:3"to 4.7368 Million tons per

Annum and eXpansion of Cement Plant from 1.8 MTPA to 4.0 MTPA by installation

of new unit n&ar-existing. cement plant complex located in-Sy.Nos.1'to .8, 6A,8/AABE

612, 6/3,6/4,515,616,6/7,6/8,68, 6EE, 7/AA,8 to 10 and 31 Mahankaligudam Village,
Palkeedu Mandal, Suryapet District vide Public Netices bath dt.5/11/2021 and.quash

the -said progeedings as the same are il'_legal;arbitra[y,highha,nde‘_d- In violation
- provisions of Environment jmpact assessment (EIA) notification- SO No. 1533 ( E

ydt.14-08-2006, i Violation of statutory compliancé. notified vide Office Memorandum
F.No.22-34/2018-1A.1ll dt.08/01/2019 by the Ministry- of Environment, in viglation .of;
Various' provi§ions of the- MMDR Act,1957, in violatioh of provisions. bf Forest

Conseivation #ct1980 and Environmental Protection Act,1984, in violation of the

. rights guaranteed: to the Pefitioner under the. Constitution of India C)Direct the: 14t

- No.14. in Bhavaiipurani Limestone Mine - ML- 3 which s situated: over.an; exterit of .

respondent to. Stop the illegal mining and enhancerment activities that Had been

carried out by-the Respondent Ne.14 at Bhavanipuram Limestone Mine-ML- 3 to an
‘extent of 183.11 {Hectares situated in Compartment No.:26 -and 27, Saidulnama

Reserved:Fotest, Ravipahad Village, Palakeedu ‘Mandal, Suryapeta.District.;

IA NO: 1 OF 2021, ' S .
' Petition under Section 151 CPC: praying that in the circumstances -stated in

the affidavit filed in suppert of the writ petition, the High Court may Be: pleased to

direct the Réspgndent No.1:to 14 to stop. illegal mining activities 61 :Respandent

183.11 Hectares:situated in Compartment No.26 & 27, Saidiiihamia Reserved Farest,
Ravipahad Village, Palakeedu Mandal, Suryapeta District forthwith .pending disposal

‘of the 'prese_nt"\'NP.'NoBQQOZ of 2021, on the file 'of the High-Gourt. - | ;

The petition coming on for hearing upon perusing the: petition and affidavit, .-

filed therein and order of the High Court dated. £2.02.2022 &.09.03.2022 made

herein and upen hearing the arguments of Sri V. Murali Manohar, Advocate: for the

- petitioner and: of Sri Namiavarapu Rajeshwar Rao, Advecate for the respondent No.

1,34 & 5, and :GF for Mines and Geology. for the respondent No..2‘and 6f-GP for
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. Forest for the respcndent Nos 5,7, 10 to 12 and Sri P Shlv Kumar; AdVOe-te for e
. .“the respondent NG: 8 & 9 and GP for Revenue for the respondent No. 13, The Gourt_ '

-made the’ fellowmg

ORDER:

. This Court by an orderdated 17.03.2022, has dlreqted the Unioh.of India

: _J e

to inform this:Court whether in respect of third mlne, Environment ‘Clsarance _;.

:Certificate has been .granted or not.
An affidavit.dated 28.03.2022 has been ﬁled by the Umon of lndla and the.

_same is reprodugéd as under;-’

" “], Dr.E.Arogkla Lenin, currently ‘working as Scienﬂst c m the Integrated
Regional Office; Ministry of Environment, Forast and Climate ‘Change:
(MoEF&CC), Hyderabad do hereby- solemnly affirm andstaﬁeas under:-
1. It is ‘respectfully - submitted that -] = am. ' the: . deponent
: hereianespbndent No.5 and as ‘such, l.am conversant with -the
. facts and :circumstances’ of the.. case - -an- the basis of -official
:.-;records { am. filing +this. ¢bunter - ‘@ffidavit” oh behalf-of the
Respondent No.1,3;4- and 5. duly approved by R1, and ds such
authorized.to swear this aﬂ‘ davit.

2. It is . submitted that at. the very  outset . that ‘the ansu:ering
Respondant den{es each: averment andlor submissnon mads, in: the.
application:- which.. is contrary to .and inconsistent with. the .
averments imade and facts stated in-the- -present petition, It is -
submitted that nothing stated in the Petition- may be deemied fo
have beén- admitted by the Respondént No.1 unless and untll the-
'same is- expressly admitted iy the present reply :

. 3. It is. humibly submitted that the above-mentloned matter came up
for hearing before this Hon’ble Court on. 17:03.2022 and the
.~ Hon'ble Gourt directed- the answering Respondent to file- an
_additional- aiﬂdawt. The case proceedings:is reproduced as below- :

“An affidavithas been filed on 15.03,2022 by:the- Union of India and

‘the’ dlspute in the present casés revolves arounda very: narrow
compass. This Court vide order dated 16.02.2022 has directed the

- .Uhion of-India to file an.affidavit stating . categencally whether the
e espohdent‘ :No. 14 i W.P.N6.32902. of 2021 -has been _grénted the.

' Environmental ‘Clearanice Certificate or not in respect of. the: third
. 'mine. Thae.said statement is missingin the aﬂ“ davit. Resultanitly a:

- weeks timg' Is granted to file a fresh. affidavit stating categorically

whether in; respect of the third mine tthe Environment Clearance

Cert:f' caté has.been granted or not. List'on:30.03:2022".

. It is humbly . submitted that'the Respondent no. 14 (M/s Deccan
_Cemenit Ltd") had obtained initial Environmental Clearance for-ML-3
on 18.10:2007 vide file no. J-11015/642/2007-1A-I(N) for production
. capacity of 0,3MTPA. The EC issued to the ReSpondent no 14 Is -




| ‘ab and:condition:stipulated in the EC for ML-3.Clause {iii) stated that- -~ ~
/ ' “Mining activity at ML-3 (ML area of 183.11 ha) at Village Raviphad T
shall .begin only dfter the Bhavinipuram Lime Stone Mine -2 (ML~

area of 73.93 ha) located at Village Mahankalugudem, adjacent to.

this mine has exhausted its minable ore”. R C

5. It is humbly:gxibmitted that the. proposal for enhancement of ML=3. .
from 0.3 MTPA to 2.3 MTPA of limestone was appraised before the:
Expert Appraisal Committee during the- Elevantli meeting, held

" during October 24-25,2016. The Committee after -detdiled
deliberdfion recommended for grant ‘of Environmental, cl'eara_n‘ce_
for enhancement S ' - :

6. It is submifted that the proposal was for-the erihanced production

".capacity due to exhaust of reserves at Bhavanipuram lime stone:
mine-2. Therefore, Respondent no. 14 'was .granted the
Environniefital - Clearance (EC) vide letter Nno.J«11015/375/2015-1A.

1i{M) dated:05,01.2017 by the Answering Responderit.

7. It is further ;submitted that; the specific. condition A (iil) mentioned .
in Environmental Clearance:vide letter no.J-11015/642/2007-1A1I(M)
dated 18.10;2007 was. removed while - granting subsequent:
Envi'ronme'_ﬁ':ta'l Clearance. -Vide.iettqr No. J-11095/375/2015-1A.11 (M)

" dated 05:04.2017 for 2.3 MTPA. The enhanced EC ‘is-valid as per
EIA, 2006 notification. TR

it is thereforé prayed that this Hon'ble, Court may be .plaas‘.eﬂE to
‘dismiss the 'writ petition and pass appropriate: ordér or orders in. .
the interest 6f justice-and pass any such other-of further orders as

. - this Hor’ble, Gourt may deein fit and proper.in the circumstirices: of

. the-case.” ' : S e '

~ Sri Namavarapu Rajeswara Rao, learned Assistant Solicitor General of |-
India, has:categérically stated before this Court that in' respect of third mine,
Environment C’t,aar‘ance- Certificate has been granted arnd itis in force. ;

In the light of the categorical statéemenit in the éfﬁdaﬁt filed by the:Union

‘of India as well as by the learned counsel for Union of Indla, the interim: order
granted by this: Court is hereby vacated. o : .

List the r'ﬁ:aj,'t‘t;__e;_rs “for final -héaririg" in due co.uf'se;- ‘
SDI- K. AMMAJL . o
_ASSISTANT REGISTRAR [nf7—

IITRUE COPY/! S ‘
o . "~ SECTION OFFICER.
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One spare oopy

Two CCstg the GP for Forest ngh Court at Hyderabad (OUT) _

Two CCs ta the GP far Revenus, High Gourt at Hyderabad (GUT) -

Two CCs 1o the GP for Mines &Geology, High Court at Hyderabad:{OUT)
One CC to SRI. V MURALI MANOHAR Advocate [OPUC]
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~ HIGH COURT

HCJ & AKS.J

DATED: 30.03.2022

LIST THE MATTERS “FOR FINAL HEARING”
IN DUE COURSE '

ORDER

WP.NO.32902 GiF 2021

VACATED



ITEM NO.23 _ COURT NO.1 SECTION XII-A

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition for Special Leave to Appeal (C) No.7248/2022

(Arising out of impugned final judgment and order dated 30-03-2022
in WP No0.32902/2021 passed by the High Court For The State Oof
Telangana At Hyderabad).

VAKKANTI KOTESWAR RAO 065908 . Petitioner(s)
VERSUS
UNION OF INDIA & ORS. . Respondent (s)

(FOR ADMISSION and I.R.; and, IA No.59181/2022 - FOR EXEMPTION FROM
FILING C/C OF THE IMPUGNED JUDGMENT)

Date : 26-09-2022 This petition was called on for hearing today.

. CORAM :
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE S. RAVINDRA BHAT
HON'BLE MR. JUSTICE J.B. PARDIWALA

For Petitioner(s) Mr. S. Nagamuthu, Sr. Adv.
Mr. V. Sridhar Reddy, Adv.
Mr. Shamsher Singh, Adv.
Ms. Kuheli Mitra, Adv.
Mr. P.R. Mandal, Adv.
Mr. Abhijit Sengupta, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

since the present petition arises out of an interim order, we
see no reason to interfere in the matter. The Special Leave
Petition is, accordingly, dismissed.

Pending applications, if any, also stand disposed of.

Signalurayalid ‘

(MUKESH NASA) ' (MATHEW ABRAHAM)
AR-cum-PS . BRANCH OFFICER
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Item No.3:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Thursday, the 19" day of January 2023.

Appeal No.44 of 2022 (SZ)

IN THE MATTER OF:

5 .

Pasupdleh’bixresh Babu

M/ 34 S/ o.rthvaramaerslma,

D, No 4 189*’Va]1nepalh Vlllage

Cljépial'lgalem Mandal, st %2;,
pet ,Dlsmct nli( ;r .

R T

{22
i3 i
o

o,

R“séﬁ pellant(s)

e

=
2,

BCTS

LY
4 n-vahv

of nd1a Ryquert

1) L\Trxi:io"
Mlmstr}‘f’b_f-Emnronment Forest And: :Climate Change,“
Ind gué? I fs e 3

2) The Chairman
Expert Appraisal Committee
Industry - I Sector,
Mmlstry of(Enwron ent For

Department of Env1ronment Forests, Sc1enLe & Technology,
Government of Telangana,

Hyderabad - 502 375.

4) The Principal Chief Conservator of Forests,
Telangana (Head of the Forests)
Arnya Bhavan, Saifabad,
Hyderabad - 500 004.
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5) The District Collector
Suryapet District,
Telangana - 508 213.

6) M/s. Deccan Cements Limited
Represented by its Chairman/Managing Director
6-3-666/B, Somajiguda,
Telangana, Hyderabad - 500 082.
...Respondent(s)

For Appellant (s): M/s. R. J%gg;;ff% it A

For Respondent(s): Mr. R. Thlrﬁnﬁa{fﬁ %r;su for R1 to R3.
M/s. PJ. Ris 1keshi¥P . Sri Ganesh &
Qﬁ'ﬁa}Amx Katama}l%ll(:k( 5} ‘ﬁ@& _
CORAM: ﬁ*:fﬂ,af .wm#‘m WA

1

"‘%U‘? {I'gE Pusggrj, ‘ S

¥

] " -r'"‘::; gj

‘%:L 1{%}{& w‘g:e‘ .,uw“‘? o Bl
1 %%L[ﬁ eqzﬁ‘ng }gﬁoth counsels, the learned CQ}!JJ{ appedring for the

: 1 " # 7
app,ellaﬁ? d;“é“nféd*lt \\'w1thdrar}é\?r thl‘éu"\ppealw,lthihb ﬂ’ to.challenge the
l},&? DR Y. 45 oy .«aﬂ‘
provalv y the rE,st Departm

@g Qual-by HigEeE

granted. %}% *‘"ﬂﬂ}]zgm ‘.uommmwwmuf"“ WW&E@W’»

Stage and when it is

.'\
W
2. To be noted is that earher “whe

--\.‘

~the Ongmal Application No.33 of

2016 (82241&}} akkantlégKotesb.my Umonofwndxa, Ministry of
‘:‘!_,n {3
Envu'on nt Fo re ; Delh1 and Ors.] was

45» limate Change, New

ibtin "al orﬁ@§§?§2021 hberty was given to the

ch q}"@e iﬁ ;wvl Stag
“under Sectlon 2 of the Forest onservation Act 1980 before the

appropriate forum.

3. The similar liberty is granted to the appellant herein also to challenge
the Stage - Il Approval as and when it is granted.
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4. With the above said liberty, the appellant is permitted to withdraw this
appeal

5. Hence, the appeal [Appeal No.44 of 2022 (SZ)] is dismissed as
withdrawn, based on the erggiorseinént made by the learned counsel for

the appellant.

1 -5d/-
stice Pushpa Sathyanarayana M

%'l 1 ‘e“

A Bdr
Dr. Satya"gopail Korlapati, EM

Appeal No. 44/2022' (SZ) .;@‘ a
19th January, 2023"‘M". f:’,y
;;J o

J ?‘f

vl gl - %’v;’h o §
) Al it "Fs, p. o
i By e o g
; %ﬁ‘k (- f’!l
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W, q‘ «t,,mu ‘&f z g“'i""} &'}h : |r‘
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P

INC o0l gune s, 2000.

Your s faithfully,
for DECCAN ‘{ﬂmﬁg’ﬂs LIMITED.

Qe 4

n’ gnel. 1) Notice in Form-D,
2) Mipe Plan & Sect.ionao

CV)((MJ ]‘D ’ . '
¢ ”M‘ U ’6) (_C}l ) "”FZOX C[d\t( »’\-’*{@\'W\dﬂak) m ,

-----



FopMEw - D

(Notice of intention of abandcamwat .cf mirs ror part of the mine/
temporary discontinrance cf mine)

‘ qz (See rula 23¢2), 23{5r and 28)

To

1) The Controller Genaral,.
2) The Conrroller of Minas,
3) The Regional Cantroller
4) State Government concecaoed.

Sir,

01) 1) Name of the miansral worked R

11) Name(s) of othdr mimarais §f any
for which leas® hes been frapted

-

Amestone

{ NEét applicable.

02) Name of the mine 2 Bhavanipuram Limestone Mine
03) Name & address of the Lesses/Owner : M/s.Ceccan Cemants Ltd.,

Fost Box No.l, MIRYALAGULA,
HWalgetnda Dist. S08 207
rndhra Pradesh.

04) Particulars cof Mining Ledsedd):-

i) Date 0f =zxecurion : 26.02.1008,
1i) Z=ricc: 10 vEars, rfrom U800A 1%%80 te 05.08.2000.
iii) Arg=a und2c fesse:; 12,83 -acteres.
05) Location of the Minar-
a) Village : Mahamkalijndem.,
b) Post Ofiice s Janriahad.
c) District : Naloonda,
d) State : Andhra Pradesh.
08) Name and addrass «f Ag=nt ¢ Eri ¥.F.Rao,
M/s.Leccan Cements Ltd,,
Fost Box Ne.l, MIRYNLAGUDA,
Nalgeonds Tist, SOB 207(AP)
07) Name and address .oF Mining Zrgipaer : Sri M.Veeraiah,

M/s.Ceccan Cements Ltd.,
Post Box Neo.l, MIRYALAGUDA,
¥aloondas List. 508 207(AP)

C8) Date of abandonm-ar/tampra o L oo
= . < B (& '
discenrtinuans t C5.08.2000
53Y 1. A - v e s ;
U9 Rasons forp AT ACTTIOM M R e gy i Lzas taerdod expiring
clscontinuanca { on D5, 0R_2000,

CONtG . e e o7



10)

11)

12)

Probsble date of re-opaning of the
mine discontinucd

Reserve of mineral(s) in Minfmo
Leas=2 are2a (ln tecane) {lars =z~ o=
furnished in casz ¢f abandoament of

i) Proved
11) Probable

11i) Possible

mine)

s 9,10,000 M.T.

.
I
|
I

Number of workers zmployed fin the mine

{(Cate to be furmished fm case of intenticon of
abandonmant of mine)
Male Female
a) Company labour({direct) 27 i
b) Contract -labour e ——
Totral 27 e
Place : EBhavanipuram. ;ﬂ.lf‘ ' I
{ gk B
Cate : 05.06.2300 Sigrnature A Y . S e
! Nawe in fu11 : K.?iBKO“M“
resizpation : Mitriés Agent
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DCL : ADMN:DFO: /6\;4(082 12000 . . _

August S5, 2000. - . q/,
The Divisional Forest officer, o

Dear Sir,

Sub: - Termination of Mining Operations in Cempartment
No.27 & 28 of Saidulunama Reserve Block over
an extent of Ac.55-71 (22.5 Ha) - Reg.

Ref : -

GO MS No. 298 dt. 2 11. L:

N =
> "
| QA C
Q-
’1.1
UJ
-
m
] |
o]
(@]
~
Q-
9
S
Ww.
N
W

Compaftmamhﬁ'N; . for a 'p@rﬁad~:ofv 10 wyears

.1.6.8.90. 8, the ﬁgreement,»we have to ‘termi-
nate the mining ﬁpergtlon by 5.8.2000. Accordingly we
have terminated the mining operationsin the above =said
compartment. This is for your information please.
Thanking you,

Yours faithfully,
For DECCAN CEMENTS LIMITED,

VICE“YRESIDENT (WORKS).
‘CC : Forest Ranga-Officer,;Miryaiagud&-— for favaur of
informat ion. I
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9%

CHARGE CERTIFICATE
W%

1. An extent of Ac.55.71.(22,55 Ha) of Forest land in Compartuient 50.27 of

e T e S
P Y o P

T S Nt e S SRR G M T

yilaguds Range, Nalgonda District

Saidulunama Regetve, Forest ainider M

ledsed“out. to. M/s;Deccan Cements Limited, Bhavanipuram, Negcguéherla

P e e

Mandal, Nalgonda District for Mining Lease as per G.O.Ms.1n0.298 of
2.11.1991 iss;led by EFES-& T (For-1)Dept. Govt.of A.P. and entered into an
agreement on 13.07.1993 with. the D.F:Q., Nalgonda. ‘The .Miningiﬁ'Lé'ase was S
expired by .5.8.2000 as per the above G.0. and agreement.

2. As per:the: letter .no-.iD@E:ADW:;DFO:ZMO’S‘:200"0, dt.5.8.2000, the measured °
area of Ac5571(2255 Hz) in Compartinent No:27 of Saidulunama
R.F:Mining ledse area is: -handed over to Sri GiHarikumar, Forest Range

Jorks) of

Officer, Miryalaguda ‘by: Sii “P¥.Reddy, Vice President (¥
M/sDeccan Cements Limited, Bhavanipuram, “AS IT IS” condition on

23.12.2000.

PR g
J— &Y
S !m.r;s?..f'.,- " ) . _‘{\ N
at \r

Handed over by ){ Taken over by

IR EE S

gttt oo e S e S o S N ey B R e NI P N
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MCmng Leone | Rec\armoarion WOYW

ML 1 Plantation

PlantoHon ~aiiced. on the badk|iled area
ovad oan  extent o) b5 Ha wr ML-)



M(’I).IHCJ Laoue | Recdlarma¥ron worls

97

P

ML 1 Waterbodv

T, D A,

ML 1 Waterbody

water body overs o extent o 8'5 na o ML-)



Initiation of Reclamation in existing mine ML 2 (73.93 Ha)

The following measures are initiated and are in progress

1. Plantation in the safety zone and undisturbed area

The following are the details of the plantation work taken up year wise,

Year e No. of Plants
Ha

2000-01 0.3 650
2001-02 0.3 650
2002-03 0.3 650
-l 03 650
2004-05 03 et
2005-06 o .
2006-07 e ==
2007-08 - it
2008-09 b e
2009-10 p o
2010-11 0.92 2600
2011-12 0.72 2000
2012-13 0.45 1500
2013-14 0.6 2020
2014-15 0.45 1430
2015-16 0.15 300
2016-17 0.15 300
2017-18 & 18 e
2018-19 648 -
2019-20 a9 L
202021 e o
2021-22 = "
2022-23 417 e

Total 7.95 19,976

98



Mining Leoue 2 Reclamobion Work

a9

ML 2 North Side Safety Zone Plantation

. ey
-l S —— S g

ML 2 East Side Safety Zone Plantation




9 Reclarmarorn WOYTK

Mau’)mg Leor |00

T4

ML 2 South Side

ML 2 West Side Safety Zone Plantation



ML 2 Drip Water System for Safety Zone Plantation

Stone wall and chain link fencing to protect the safety zone plantation
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Mining Leoxe Z Rec\amoron WOTI\S
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ML 2 Surface Plan showing water Body

ML 2 Google Image

.
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ML 2 Waterbody‘

Fo an extent o} a9 Hoo v

torveriied  wto  wakod Body.

Mined ouwt aveo
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ENVIRO A

[Engineers & Consultants in Pollution Control]
Recognised by Ministry of Environment Forest & Climate Change (MoEF & CC), GOI, New Delhi

& Laboratory Accredited by NABL
ISO 9001, 14001 & 45001

CERTIFIED COMPANY TEST REPORT

REF.NO: LAWN/DECCAN-M/2023 Date: 23-12-2023

RN IR PN IR N 7N IR /7N 7N
NGO S STy S " SO OO
RGP NS LN AN e,

T

WATER ANALYSIS

0 /7N7)
IR
S,

&>

Name of the Industry & : M/s. DECCAN CEMENTS LTD.,
Address BHAVANIPURAM LIMESTONE MINE-2,
Mahankaligudem (V), Palakeedu (M),
~Suryapet (Dist).

LA

IR

Sample Particulars  : ML — 2 Pit Water

Date of Collection : 15-12-2023

Date of Analysis : 16-12-2023
PROTOCOL ; A. P. H. A. 23" Edition

2. Turbidity (NTU)
3. E.C (micromhos/cm)
4. Total dissolved solids
5. Total suspended solids
6. Total hardness as CaCQO,
7. Calcium as Ca
8. Magnesium as Mg
9. Sodium as Na
10. Potassium as K
11. Chlorides as ClI
12. Sulphates as SO,
13. Nitrates as NOjy
. Bicarbonates as HCO;
. Carbonates as CO;
. Iron as Fe
. Flourides as F
. Chemical Oxygen Demand

. Biochemical Oxygen Demand
(3 days at 27 °C)

AUTHORIS

2 Branch Office : D.No.31-58-103, MIG-71, Phase-7, Road No.4/4, Dwarakapuri Colony, Kurmanapallem, Vishakhapatnam-530046.Tel : 9701505182 £

()
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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE, CHENNAI

APPEAL NO. 27 of 2023

Pasupulteti Suresh Babu
... Petitioner

-Vs-

MOEF and others

...Respondents

TYPED SET OF PAPERS

M/s P.J. Rishikesh
P.J. Sri Ganesh
Ami V. Kataria

Counsel for 8" Respondent



